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IN THE CENTRAL /\I)MINISIR/‘\HVL lRlljUN/‘\L
. GUWAHATI BENCH .

Original Application No.203 of 1998 and serles '

’ Date of declsron lhis the 19th day of December 2000

The’ Hon ble Mr Justlce D N Chowdhury, Vice Chairman ‘

" The Hon'ble Mr M.P. Singh, Administrative Member . u- - o

o o Q.A. No;20'3/1998» ,

.Shri R.S. Pathak and 423 others o ' - ‘ ‘ ', ....Applicants -

"".By Advocates Mr J.L. Sarkar, Mr M. Chanda and
Mrs S. Deka.

- versus -

Union -of India and others o - - _.....Respondents

By ‘Advocate Mr A. “Deb Roy, Sr. C. G S C.

2. S »OAN0'207/1998

Shri Hemendra Nath Sharma and 24 others 4 . . .....Applicants~

. _"B {\dvocates Mr J.L. Sarkar, Mr M. Chande and
MrsaS Deka.

- versus -

_ By Advocates Mr }.L. Sarkar, Mr M. Chanda and
Mr S. Mukher]ee

- versus -

The Umon of India and others A : - .....Re-spondent’s.

By ‘Advocate Mr A..Deb Roy, Sr.. C.G.S.C.

4 OAN0225/1999 - R

~ Shri Subrata Kumar Dhar and 23 others S ¢ ....Applicants - .-

. By Advocates Mr M. Chanda, Mrs U. Dutta and
1 Mr G.N. Chakrabarty ‘

&

e . versus -

/The Union of India and others : _ _ . u..Respondents o
g j/idvocate Mr A. Deb’ Roy, Sr. -C.G.S.C. ' '
o .
- O.A.N0.222/1998
ER . . N .
Ea . N S . . . . ’ .
o ‘Shri Bimal Kumar Chatterjee and 31 others - o © . L. Applicants

< Ce

The Wnion of lndla and others \ ‘ L . | ",;...Rvesbontiénts

ccsc

\..... | ) .,'.

‘By Advocate Mr A. Deb Roy, Sr.

L@




0.A.N0.268/1999

) Shrl V.S. Sarma and 86 others _

6.

By Advocates Mr D.K. Mishra, Mr A, Dutta and .

7.

10.

By Advocates Mr B. K Sharma and Mr S. Sarma.

- versus -

The Union of India’ and Others
By Advocate Mr BS Basumatary, Addl. C.G.S.C.

' O.A.N0.312/1999

Shri Keshab Choudhury and 67 others

Mr R. Agarwal
- versus -

_The Unlon of lndia and others ,
By Advocate Mr B.C. Pathak, Addl C.G.S.C.

: __‘o.A.No.372/1999

'Smt" Sonita Devi Bhuyan and 41 others
By Advocates Mr J.L. Sarkar and Mrs S. Deka.
- versus -

“The Union of lndia and others

By Advocate Mr B.S. Basumatary, Addl.- C.G.S.C..

)\\5 e .
\ ‘t\%} R 0.AN0.144/1999
no .
)(Shn Arun Chandra Chanda and 19 others

dvocates Mr J.L. Sarkar, Mr M. Chanda and
-U. Dutta.

- versus -
The Union of India and others

By Advocate Mr A. Deb Roy, SR C.G.S. C

A
P

. |0.A.No.194/1999

Shri - Bidhan Chandra Roy and 20 others

'By Advocates Mr J.L. Sarkar, Mr. M, Chanda,
Mrs U. Putta and Mr G.N. Chakrabarty

- versus -

‘The. Umon of India and others
By Advocate-Mr A. Deb Roy, Sr. C.G.S. C.

<

S " 0.ANo. 285/1999

Shri Samir Ch Kar and 9 othiers -

By Advocates Mr J.L. Sarkar, Mr M. Chanda,
Mrs N.D. Goswami and Mr G.N. Chakrabarty.

- versus -

"The Union of lgdia and others

By Advocate Mr A. Deb Roy, Sr. C.G.S. C.

|

.....Applicants

\

.....Respo|ndénts -

. t.

.‘.'...A‘pp\licants -
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By Advocate Mr A. Deb Roy, Sr. C.C.S.C.

120

Shrl M.R, Charraborty nnd 78 others
By Advocates Mr J.L. Sarkar, Mr M. Chanda and

© 3

0.A.No.379/1999

Mrs N.D. Goswami,

. - versus -

The Union of India and others

Shrl'A'..v Mahendra Kumar and 5 others
By Advocates Mr M. Chanda and-AN.-D. Goswami.

- versus' -

"~ 0.A.N0.442/1999:

The Umon of India and others :

By Advocate Mr A Deb Roy, Sr C. GS C.

13,

“

MR, - versus -

WBhabendra Nath Deka and 5 others '_
By Advocates Mr J. L. Sarkar and Mrs S Deka.

.= VBFSUS -

* 0.A.No. 129/2000

‘Shri K.’ Bayan- and 154 others

By Advocates Mr J.L. Sarkar, Mr M." Chanda,
Mrs N.D. Goswami and Mr G.N. Chakrabarty,

' The, %Lon of lndia and others -
By}L ,:ﬁhate Mr A. Deb Roy, br.{C(.:S C.

O A, N0.166/2000

The Union of Indna and others

By Advocate Mr A Deb Roy, Sr C. G S.C.

(/ o‘.A.No.168/'2oo‘o :

Aj'tt Bora

T ~versus -

" The Union of India: and others '

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

-

]

By Advocates Mr B.K. Sharma and Mr S. Sarma.

o Applicants
".....Respondents "
'__,.....Appvlicant"s .

© “....Respondents -

i Appllcants
~A;.:.,’.R.esponde'nts'

-.Q.'..A'opiican't.s '
, Respondents

w.eeeApplicant

~._....Respondents o




6. . 0.AN0.284/1999
~ Shri Ga] Bahadur\' Singh Tnapa and 98 others.
o By Advocates Mr JL Sarkar, Mr M. Chanda, |
~ Mrs N.D. Goswami and Mr G.N. Chakrabarty.

- vérsus -

The Unlon of Indxa and others
By Advocate Mr A. Deb Roy, Sr. C. G S. C

7o ‘» 0.A.N0.109/2000 - ’
Dr Priya Kumar Smgh and 6 others

By Advocates Mr J.L. Sarkar, Mr M. Chanda,
" Mrs N.D. Goswami and Mr G N. Chakrabarty.

- yersus .

The Unlonof lndia and others

q ST By Advocate Mr A. Deb Roy Sr.. CGSC -

f )u o S O.A.No;3,4l'/2000

Shri Pulak Chakraborty and 5 others

7% y Advocates Mr B.K. Sharma and Mr S. Sarma.
- versu'sv -

‘The. Union- of India ‘and others.. |

'By,Ad‘vocate Mr A. Deb Roy,. Sr. C.G.S.C.

19 . O:AN0.345/2000

Dr Basab Ghosh and 2 others

- By Advocates Mr J.L. Sarkar, Mr M. Chanda and ., '

T Mr 'S. Ghosh.

v

- versus -

" The Union of India and others S
By Advocate Mr A. Deb Roy, Sr. C.GS.C.
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A ) 0.A.N0.425/2000
/ Dr Songkhcagam Dimngel and 12 others ....Applicants
/ By Advocates Mr J.L. Sarkar, Mrs S. Deka and '
Ms T, Das.
‘ , - versus -
The. Union of India and others .....ReESPONdents

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

21. 0.A.N0.429/2000

Shri Bhupendra Nath Talukdar and 16 others .....Applicants

By Advocates Mr M. Chanda, Mrs N.D. Goswami and
Mr G.N. Chakrabarty.

- versus -

The Union of India and others .....Respondents
By Advocate Mr A. Deb Roy, Sr. C.G.S.C.
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The admissibility of Special (Duty) Allowance .ls'the main
question in all these applications, and therefore, all these -applications
were takgn- up together for consideration. For thé purpose of adjudication
of this proceeding, however, we shall mainly refer to O.A.No.203 of

1998 as the lead case.

2. All the applicants are working in different capacities under
the Director General, Assam Rifles. The applicants are civilian employees
working under the Central Government. The Union Government, with
. a view to provide some incentives to the civilian employees of the Central
Government in the States and Union Territories of the Nozth Eastern
Region, amongst others, granted Sp‘ecial' (Duty) Allowance (SDA for short)
to the employees having All India Transfer liabiltiy. The original scheme

was introduced by O:M.No.11.20014/3/83/E.IV  dated 14.12.1983. The

Government of India by letter No.Il.11011/1/84-FP.IV dated. 3.3.1986



clarified the Government policy and accordmgly the Director General, ’

Assam Rifles, was informed by the aforesaid letter that personnel'ln »

Battalions of Assam Rifles would not be entitled to the concessionsl

envlsaged in the Minlstry of Finance (Department of Expenditure) OM
(AR

NO. 20014/3/83 -E-IV dated 14 12.1983. It also indicated that Assam leles-” B

A gy

personnel and civnhan ‘non-combatised officers/employees of Assam Rifles 'b

did not have All India Transfer llabil1ty and as. such, the question} of

grant of SDA even in the case of civilian non-combatised oflicers/

TS

employees dld not arise. It further mentioned that non- combatised civillan'

A

Staff of ‘Static’ formations"such- as officers of DG, IGP, Dle and Range_'j- -

Headquarters of - Assam Rifles ‘would be allowed concessions as envisaged L

in the O.M. dated  14.12.1983 except SDA. The Government of India’ agaln

had to deal with . the matter pertaining to grant of SDA and Special

Compensatory (Remote Locality) Allowance to the Assam Rifles persc'mnel '

posted in the States and Umon ‘Territories of the North Eastern Reglon,',', b

v Andaman and Nicobar Islands and Lakshadweep. Considerlng ‘the’ subject

the Government of India decrded to sanction grant of certain allowances

: 1 for, hort), etc. By order No.11011/1/84 JFPAV dated 2.2, 1989 Annexure" o

A\
s 1\
VR,

—

lndicated The relevant part of the Notification is reproduced herelnbe_
Category of-personnel
entitled to allowance the allowance
: (n - (@)
« 1) Special (Duty) Allowance : :

i) Combatised personnel
 (including Cadre officer) in
" battalions of Assam Rifles from time to time, read with
and the combatised personn- their
el (including Cadre officers) dated 29.10.86 and their|] O.M.
in static formations (such
as officers of DG, IGP,

DIGs, Range HQrs, Training  16/86.E.IV/E-II(B) dated

like}gDA Special Comipensatory (Remote Locallty) Allowance (SCA(RL)

D the sanction of the Presrdent granting the followlng allowances were“.

ow:

item (iii) in para 1 of M‘ini'stry“'vb ;
E.IV dated 14.12.83 as amended

issued in MHA letter No.IL 27012/

31/85-FP. Il dated 6.4.87).

Particulars . of O.M.s fegtlatig R

e

0.M.No.11.20014/3/83-E.IV- '

No.l1L 20014/3/83 -E.IV dated . 15 7.88..
~and Min. of Fin. O.M.“No.F. 20014/
1.12.88.
Centre etc.) and other -units (This is in modification of s'anction' .
(Maintenance Groups, Work- -
“shops etc.) of Assam Rifles.

3 R
[ I
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7
(1) (2)
it) ’ Non-combatised Same as above. (This is in modifica-
civilian personnel (including  tion of the sanction issued vide
officers) in battalions of item (3) of MHA letter No. 11011/
Assam Rifles and static 1/84-FP.IV dated 3.3. 86).

formations {such as offices
of DG, IGP, DIGs, Range
HQrs., Training Centre etc.)
and other Groups
(Masintenance Groups, Work-~
shops etc.) of Assam Rifles.

The above communication also indicated that the above allowances were;
not applicable to Army Officers/personnel on deputation:- to Assam Rifles.

In pursuance to the aforesaid Government order the applicants were paid
the SDA with effect from 7.11.1988. When the matter rested at this
stage situation the Supreme Court rendered its decision in Civil Appeal
No.3251 of 1993 alongwith analogous appeals on 20.9.1994, known aé
Union of India .and others vs. S. Vijay Kumar and others reported in (1994)

28 ATC 598. In the said decision, the bupreme Court had the occasiof
tp si‘é?;!l with the O. M s dated 14.12.1983, 29.10.1986 and 20.4.1987 pertainlng
to grant of SDA to the Central Government employees working in the

North Eastern Region having All India Transfer liability. The Supreme

. ({Court, in the aforesa@ decision, held that the aforesaid' three Notifications

|2' L

were applicable only to the persons specified therein, namely those persons
who have All India Transfer liabiltiy on being posted to any station of

the North Eastern Region from outside the region. Referring to the

‘Notification dated 20.4.1987 the Supreme Court made the position clear

that the allowance should not be payable merely because of the clause
in the appointment order relating’ to All India Transfer Liability. In the
light of the above decision of the Supreme Court, the 0.M.No. 11(3)/95
E..ll(B) dated 12.1.1996 clarified that the Central Governm\ent civilian
employees who have All India Transfer Liabi\lity were entitled to SDA

on being posted to any st'ation' in N.E. Region from outside the region

and SDA -would not be payable merely because of the clause in the

appointment order relating to All India Transfer liability. The aforesaid .

communication created some misgivings and in order to avoid the

¥

.
-

misgivingseceees



\{’*QN_. ‘;Rifi {Fraining ‘Centre and School with effect from 3.3.1986 under Ministry e .

©

misgiVings,- the"D'lrector. General Assam Rifles, the respondent No.3 herein,

“ Issued the Memorandum dated 6.6.1998, Annexure E. By the aforementioned

. "icommunication the . Ministry of Home Affairs was informed that SDA
'-was' one of " the ‘ten concessmns/facrlities extended to the Centr‘al

'Government civilian employees serving in " the NE Region with effect .

from 1. ll 1983 sanctioned under ‘Ministry of Finance O.M. dated 14. 12 1983

‘Subsequently, consequent to Fourth Centrai Pay Commission recommendatiOS, o

i
the above concessions/facilitles were modified and two more concessions

were given with effect from 1.12.1988. lt -also mentioned that. the Assam

Rifles- projected to the Ministry of Home Affairs f_or extension ‘:fof

,the above concessions/facilities including SDA . to the combatant and' |

-ciVillan employees of Assam- Rifles on the analogy that all those concessions -

including SDA were. availabie to the employees of -other CPOs like BSF,

o concessions to the combatant employees were turned down, all |the

" concessions except SDA were sanctioned for civiiian employees of Assam

f

; N of?’ Home Affairs letter No. llllOll/l/84PP 4 dated 3.3.1986, copy ‘of"b

which was endorsed alongwith others, to the Pay and Accourts Office,”'j,._';’

Ra,iflesuposted in static formations like Directorate General, Assam Ri‘fles,g”"

3 inspectt)r General Assam Rifles (North) Range Headquarters and Assami

CRPF etc. similarly situated in the N. E Region. While grant of the above T

Assam Rifles, Shillong and Ministry of . Finance, Department of Expenditure EREE

(E.IV). Subsequently, all these concessions except SDA were also extended_

to the combatant employees of Assam Rifles ‘with effect from l 1.

vide Ministry of Home Affairs ietter dated 44 1987. The communication'- DGR
i
' further mentioned that consequent to change over of pay structure of.
Assanr Rifles personnel from Army pattern to CPO, pattern from l 1. 1986' :

‘following Fourth Central Pay Commission recommendations. St)A on - the;:

' ‘analogy of other CPOs like BSF C CRPF etc. was also extended to both _"

‘,‘combatant and civilian employees of Assam Rifles with effect from

7.11. 1988, with ~categorical mention of the ciVilian staff and officers.

of all static formations of Assam Rifles includmg Directorate General"

‘Assam leies, vide Mlnistry of Home Affairs letter dated 22 1989. Para

(//V 4 of the letter dated 22 1989 laid down that the sanction of SDA for' : -

R

PRGN

1986
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L {%'ﬂthe combatant and civilian employees of Assam Rifles was duly concurred

by the concerrfed departments of the Ministry of Finance. The Pay and
Accounts Officer, Assam Rifles, was passing the monthly bills of the
. civilian employees of Directorate General, Assam Rifles without any
objection right from the time of sanction ‘of SDA to Assam Rifles. However
in the end of April 1998, the Pay and Accounts Officer, Assam Rifles,
Shillong, intimated that SDA was not applicable to the civillan employees
of DGAR, Shillong as per the Ministry of Finance 0.M.No. 11(3)95-E.1I(B)
dated 12.1.1996. The communication also clarifled that the judgment
of the Apex Court regarding non-entitlement of SDA to certain category
of civilian employees was based on the general order sanctioning the
ten concessions/facilities including SDA to civilians serving in the N.E.
Region. SDA wes sanctioned to the combatant and civilian employees
'of Assam -Rifles on CPO analogy and that too, from a much later date,
7.11.1988, when the pay pattern of Assam Rifles personnel was made

on the lines of CPO pattern after the Fourth Central PayACommissi_on‘

6. k.lQ that the Ministry of Home Affairs and the Ministry of Finance

.,Cl;",';f' re\commendations. It was also mentioned in the communication ‘dated

yyére '?‘lly aware of the general eligibility criteria for SDA, namely,
s Dlyo:lditlons of appointments, posting, transfer, retention, exigency
of service etc. of the civilian employees of static formations of Assam
Rifles like DGAR, IGAR, etc. Keepig all these aspects in view, a separate
and exclusive ‘sanction was accorded by the Ministry of Home . Affairs
for grant -of SDA to the combatant and civilian employees of Assam

Rifles as mentioned earlier. The Director General accordingly intimated
the view about the eligibility of SDA to the civilian employees of the

Directorate General, Assam Rifles.

3. " The above communication was, however, turned down by the
Mlmstry of Home Affairs, by its communication dated 9.7.1998. The

Assocxatlon represented the matter to the Home Ministry by representation

i

dated 13.8.1998, but the Ministry turned down the same. The Directorate

L, General, Assam Rifles, by its communication dated 18.8.1998 informed

oy —
A

that the Pay and Accounts Officer, Assam Rifles, advised for discontinuance

Of..-.......'



L\/_\;/‘t dated 3.3.1986. the Mlnistry of Home Affairs In clear terms _st‘ated that

4

employees of DGAR and further ‘advised that ‘the SDA drawn from

L 20.‘) ll)lM tu Ll dute was nlso to iw nuu-rf/i Henre this aoplw‘;fmn
‘before this Tribunal challenging the legltlmacy of the action taken by

the respondents.

.

4, - The respondents submitted their written statement- and in their

'written statement, the. respondents have not disputed about the Presrdentlal

order granting SDA with effect from 7.11.1988. It ‘was also. statedl that"

in the written statement that the employees of the Central Government
y

having All india- _Transfer liability servingf in- the States: and Union

Territories of the N.E. Region were granted _SDA from 1983 onwards -

.vide Government of . India O.M. dated 14. 12 1983. The orders-o’f the
Presrdent granting SDA to Assam Rifles with effect -from 7.11. 1988 was

a distinct and a 'speci'al’ order for Assam Rifles which was'lssuedl after

(%

a lapse of almost five years and. after considering all the pros and ‘¢ons

e o? the eligibility criteria. The respondents further -stated that the civilian

,:;‘-:-j'/?",-';‘ CRR employees of Assam Rifles were granted SCA from 1988 through a special
\.:v,.;j’: ) < V .
l‘lf , order vide Government of India, - Mmistry of Home Affairs ’ letter

, LY N0.11011/1/84 -FP.IV dated 2.2, 1989 The O.M. dated 12.1. 1996 ‘was made~

R »;:;‘\r:

authorities, namely Pay and Accounts Office, Assam Rifles, Mimstry

~ of Home Affairs. In August 1998 the Pay and Accounts Oficer, Assam

Rifles mtimated that SDA was not applicable to the civilian employees '

ofb the 'Directorate General, Assam Rifles as per Ministty of lFinance__'

N

ca\’iggsiative till July 1988 ~and ‘pay bill were duly passed- by the Audit

OM dated 12.1.1996. The respondents also stated that the OM dated

12.1. 1996 was applicable to civilian employees of Assam leles as per -

Ministry of Home Affairs letter dated 9.7.1998. . |
‘ ;

5. - From ‘the facts enumerated above it thus emerges that the.

Assam Rifles personnel were not covered by the O.M. dated 14.12.1983

“and the subsequent O.M.s dated 29.10.1986 and 20.4.1987. By communication

ol o s ' A
. © Assamiueei.
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“NAssam Rifles personnel and civilian non-combatised officers of Assam
Rifles did. not have All India Transfer liability and as such question of

grant of SDA"even in the case of civilian non-combatised officers/employees

did not arise. The aforesaid communication was considered by the Ministry

while taking a decision for grant of SDA, SCA(RL) to the Assam Rifles
personnel posted in the States and Union Territories of N.E. Region,
Acdaman and Nicobar Islands and Lakshadweep. Conveying the *sanction
of the Pr_esident for grant of the allowances to the personnel of Assam
Rifles with effect from 7.11.1988, the Ministry took note of the earlier
0O.M.s dated 14.12.1983, 29.10.1986 and 1.12.1988. The O.M. dated 1.12.1988
was made in modification of the sanction issued by MHA letter No.l1.27012/
31/85-FP.I1 dated 6.4.1987. It thus appears that while granting SDA to
the non-combatised civilian staff of the static formation of the Assam.
Rifles, the Ministry took mnote of its earlier O.M.s. The orders of the
Prcsident granting SDA to Assam Rifles with effect from 7.11.1988 was

' . LonSerots deciiie.
mentioned as a distinct order. A conce:ﬂxis was taken by the respondents

g by considering the service conditions of the personnel serving in the Assam

Rifle'.: This order granting SDA is not relatable to the O.M.s dated

14, 12}1,';{33, 29.10.1986 and 20.4.87. The competent authority felt it

a’;mr priate for granting SDA knowing it that such civilian non- -combatised
of/w‘(‘ers and personnel of the Assam Rifles did not have All India Transer
liability, notwithstandmg, the Government thought it wise to grant the

same, The’ aforesald direction of the authority has been passed in absoluté

terms and In the absence of any modification of the said order the

respondents were not justified to refuse the benefit of the order dated
2.2.1989. The order dated 2,2.1989 was not the subject matter of the.
decision rendered by the Supreme Court in Vijay Kumar (Supra). In the
circumstances we do not find any justification on the part of tﬁe
respondents for refusmg to grant SDA to the applicants which was earlier
granted. Accordmgly all such. actions of the respondents refusing SDA
to the applicants are quashed and set aside. /In view .of our decision we

hold that the steps for recovery are also unjustified. '

o



12>:v

is accordmgly allowed If 'an.j'r' reedvery‘_‘f-'_-h,a_s

6. The apphcatlon
already been made by virtue of the earlier action, the respondents "are"
h to the applicants after examlning

directed to refund the same forthwit
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Application under Section 19 of the Administrative

Tribunals Act, 1985),

0. A, No; (34/ /2000

BETWEEN

Shri Pulak Chakraborty
Stenographer Grade IIT

Son of Late Manik Lal Chakraborty,
C/o HQ DGAR(Récord Branch)

Shillong-793011

- Shri Pranesh Chakraborty

Son of Late Prafulla Chakraborty
Stenographer Grade I
C/o HQ DGAR(GS) Branch,

Shillong=-793011

Shri Girish Chandra
Son of Shri Mahesh Nand Debrival
C/o HQ DGAR (PRO Cell)

Shillong-793011

Shri Probodh Chakraborty
Stenographer Grade T

C/o Headquarter (Record Branch)

Shillong-793011

Shri Jagadish Prasad Gaur
Son of Shri Bhajji Ram Gaur
Hindi Translator,

C/0 HQ DGAR (Hindi Section)
Shillong-793011

Shri Anil Kumar ‘D!

Son of Shri Damodaram N

Draughtsman, Headquarter, NER (South)
Assam Rifles, C/o 99 APO.

.+ .BApplicants

\8 j0r 2,007

chVOtﬂ4£;—
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-AND-

1, The Union of India
Through the Secretary to the
Government of India,
Ministry of Home Affairs,

New Delhi. %

2e The Secretary to the Govt. of Indis,
Ministry of Finance,
Government of India,

New Delhi,

3. The Director General,
Assam Rifles,
Arbuthnath Road,

Shillong-793011

4, The Deputy Inspector General,
Headguarter, Assam Rifles,
Arunachal and Assam Rgnge

C/o 99 APO.

5. Commander, -
Headguarter, NLR(South),
Agsam Rifles,

C/0 99 A.P.O.

DETAILS OF APPLICATION

l. PRarticulars of the order against which this application

is made.,

This application is made against the order of discon-

tinuation of Special (Puty) Allowance (for short SDA to

the applicant Nos. 1,2,4 and 6 with effect from 14.5 1999
L . Vi

02.08.1999 and 13.11.1992 and recovery of Special (Duty)

A
llowance already drawn with effect from 20.9.94 issued
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under letter No. E/1-A/PRS/98 dated 18.8.9€ from the

Directorate General, Assam Rifles, Shillong, RXI¥BHr¥

2. Jurisdiction

The applicants declare that the subject matter
of the application is within the jurisdiction of the

Hon'ble Tribunal,

3. Limitation

The applicants declare that the application is
within the period of limidation under Section 21 of the

Asministrative Tribunals Act, 1985,

4, Facts of the Case.

That the applicants are the citizens of India
and as such are entitled to all the rights and privileges

guaranteed by the Constitution of India.

4.2 That the applicants are working in the capacity

of Stenographers Grade I, and Grade III and Hindi Trans-
lator under the Director General of Assam Rifles, Shillong
and at present tare aposted at Headquarters, Shillong

at various branches. Their cause of action is same and
they are also low paid employees and the grievances and
reliefs sought for are also common, as such pray before
Your Lordships for permiésion to file this common applica=-
tion under Rule 4(5) (a) of the Central Administrative

Tribunal (Procedure) Rules, 1987,

4,3 That the Govt. of India had decided to give some
incentive to the civilian employees of the Central Govt,

service in the states and Union Territories of North

Contdeeeee
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Eastern Region. The scheme amontst others granted Special
(Duty) Allowance to the employees having All India
Transfer Liability. The Original Scheme was issued under
Ministry of Finance, O.M. No. II.20014/3/83-IV dated 14.
12.1983. Those who are covered by the scheme dated 14.12.
1983 were given SDA with effect from 1.11.1983.mxxaxI>zg N
khexzaik® The period and rate of payment was subsequently |
modified from time to time. The Central Government
civilian employees posted in North Eastern Region covered
by the said O.M., dated 14.12.1983 were paid SDA in terms
of the said O.M, It is stated that there were employées
who were not given SDA and whoZ¥ approached the Hon'ble
Central Administrative Tribunal, Guwahati and Calcutta
Benches and as a result of the judgement of the Hon'ble
Central Administrative Tribunal got SDA. Thereafter the
same was‘taken up to the Hon'ble Supreme Court in a

number of cases. The Hon'ble'Supreme Court decided on the
entitlement of SDA as laid down in the O0.M. dated 14.12,

19€e3.

An extract of the O0.M. dated 14,12.1983 is annexed

as Annexure-1,.

4,4 That after the judgement of the Hon'ble Supreme

Court, the Government of India, Ministry of Finance
issued 0.M., No. II(B)/95-E/II (B) dated 12.1.1996 by
which payment of SDA has been regulated in the manner

indicated in para 6 of that O.M. referred above,

Copy of the Memo dated 12.1.1996 is annexed as

Annexure-2.,

Q b pmlﬂ( (j\g,t'r*.ém/\!7
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4.5 That the Ministry of Home Affairs issued a letter
to the Director General, Assam Rifles under No.II.11011/
1/€4-PF.IV dated 3.3.1986 informing that the personnel

in battalions of Assam Rifles and Assam Rifles personnel
and civilians non-combatised officers/employees of Assam '
Rifles are not entitled to SDA as envisaged in the O.M. o

dated 14.12,1983. Therefore, the applicants were not

paid SDA in terms of the 0.M. dated 14.12.1983,

Copy of the O.M, dated 3.3.86 is annexed as

Annexure-3.,

4.6  That the Govt. of India, Ministry of Home Affairs
was seized with the matter of improving the conditions

of the service of the Assam Rifles personnel particularly
in the grant of SDA and Special Compensatory (Remote
Locality) Allowance to Assam Rifles personnelqposted in
the States and Union Territories of North Eastern Region,
Andaman & Nicobor Islands and Lakshadweep Grant of Sikkim
Compensatory Allowance. The President of India considering
the peculiar conditions of service of the Assam Rifles
employees accorded sanction of some allowance, and SDA

is one of the such allowances sanctioned by the President
is Special Compensatory Allowance (Also called Special
Compensatory Allowance. These allowances to the Assam
Rifles personnel were grénted by the President of India
with effect from 7.11.88. As regards the non-combatised
Eivilian employees, the sanction of the President indicated

as under. The employees fall in this catégory.

i
Category of personnel Particulars of O,M.s regulating
entitled to allowance. the allowance,
(1) Special (Duty) Allowance,
o Contd..
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(i) Combatised personnel  Item(iii) in para 1 of Ministry
(including Cadre Officers) of Finance O.M. No. II.20014/3/
in battalions‘of Agsam €3 E.IV dated 14.12.83 as amended
Kjfles and the combatised from time to time, read with
personnel (including cadre their O.M. N0.I1I1.20014/3/83.E.IV
officers) in static for=- dated 29,10.86 and their OM Now,
mations (such as offices II 20014/3/83-E.IV dated 15.7.
of DG,IGP,DiGs,Range Hgrs. &€ and Min. of Fin., OM No. F.
Training Centre etc. of 20014/16/86 .E.IV/E-IY #xzkma (B)
Assam Rifles. £%x%x dated 1.12.88. This is in
modification of sanction issued .
in HRA letter No.II 27012/31/

85~PF II dated 6.4.87.

(ii) Non-combatised civi-  Same as above (This is in modifi-
lian personnel (including cation of the sanction issued
officers) in battalions vide item(3) of MHA letter No.
of Assam Rifles and static 1101084-PF.IV dated 3.3.86,
formations (such as offices

of DG, IGP,DIGs Range Hgrs.

Training Centre etc.) and

other Groups (Maintenance

Groups, Workshops etc.)

of Agsam Rifles,

T he letter dated 2.2,1989 stipulates improvement
in the condition of service of Agsam Rifles employees and-
this decision is a clear and considered decisions modifying
earlier order by which your humble applicants were not

given SDA. The decigsion to grant SDA to the applicants aé

Contd,,.



Sanctioned by the President of India communicated to the

Director General, Assam Rifles, Shillong by circulation

as regards the Assam Rifles only as distinguished from
other Central Govt. civilian employees, Your humble

applicants beg to state this distrinction has always been

Contgq, .,
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No. A/I-A/242/98 dated 6.6.98. This letter discussed

in detail the entitlement of SDA to the civilian employees
of the Director General, Assam Rifles and also the matter
of objectién by the'Pay and Accounts Officer, Assam
Rifles and also the matter of objection by the Pay and
Accounts Officer, Assam Rifles and came to the following

view ¢

"In view of the position explained above, this
Directorate is of the opinion that the consern
of the Pay & Accounts Office (Assam Rifles) about
the eligibility of SDA to civilian employeés of
Directorate General Agsam‘Rifles, Shillong is
not permitted on a logical interpretation of the
extant Govt. orders cited above, which provide
for a special diéspensation to the nonscombatised
civilian personnel (including officers) in unite
as well as static formations including this
Directorate. This Directorate therefore maintains
éhat drawal of SDA by the civilién employees of

DGAR, Shillong is in order."

Copy of the letter dated 6.6,1992 is annexed as

Annexure =5.

4.8 That the Ministry of Home Affairs under their
letter dated 9.7.98 to Director Generél; Agssam Rifles
Shillong in reply to his letker dated 6.6.98 informed
that the proposal has been considered in the Ministry
but the same has not been agreed to in view of the
orders of the Ministry of Ginance dated 12.1.1996,
Thereafter the Director General Assam Fifles under his

letter dated 21.7.98 forwarded a copy of the said letter

Contd.. .
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dated 9.7.98 to the Pay and Accounts Office, Assam
Rifles for information and necessary action. This was
followed by letter dated 29,7.98 to the Pay and Accounts
Office, Assam Rifles from the Director General, Assam

Rifles, Shillong.

Copies of the letter dated 9.7.98, 21.7.98
and 29.7.9€ are annexed hereto and the same are

A marked as Annexures-6,7 and & respectively,

4.9 That the applicants came to know that Pay &
Accounts Office was returning the bills for deleting
Special (Duty) Allowance. Thereafter the matter was
represented bynthe applicants through the Assam Rifles
(Civil) employees Association by a letter dated 27.7.98
from the General Secretary of the a8id Association. Be
it stated that the applicants are not members of the
said Agsociation. In the represéntation it was explained
in detail that the Finance Ministry's letter dated 12.1.196
has not nexus with the SDA paid to the applicant and the
SDA was paid by the Presidential sanction under Memo of
February 19€9 and that the payment was made with effect
from #.8.88. It has also been mentioned in the applica=-
tion that due to non-applicability of letter dated 12,1.96
SDA has been continued to be paid to the applicants.
‘he representation requested for stoppage of arbitrary
w1thdrawal of the SDA by the Pay & Accounts Office. This,
was followed by another letter dated 30.7.98 of the
Ceneral Secretary of the said Association,

Copies of the Tepresentation dated 27.7.98 and

30.7.92 are annexed as Annexures: 9 and 10.

Qf’ﬁ; ,L)‘r//o/& Y aX ,p,tl/
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4.10 That the Director General of Agsam Rifles wrote

a letter dated 4.8.98 to the Pay & Accounts Office,
Assam Rifles, Shillong explaining the details of entitle~
ment of SDA to the civilian employees of the Director
General, Assam Rifles, This letter also narzated the
fact of grant of SDA to the applicants by Memo dated
2.2.89, and from 7.11.88, This letter also clarified that

unless Govt. of India's order dated 2.2.89 sanctioning

‘SDA with effect from 7,.,11.88 was modified or cancelled or

superceded the civilian employees of the Director Ceneral,
sgsam Rifles would be entitled to draw SDA. This letter

also indicated that the matter requires further examination

and would be taken up with the Appropriate Authorities. It ‘

was also stated that pending clarification and final
decision from the Competent Authority no deduction/recovery
of SDA of Civitian employees of the Director General,

Assam Rifles may be made.

Copy of the letter dated 4.@.98 is annexed as

Annexure-11.

4,11 That the Agsam Rifles civilian employees Associa-
tion have also written a letter dated 13.8,98 to the
Joint Secretary, Ministry of Home Affairs regarding the
above subject explaining the datails of entitlement of
SDA to civilian employees of Directorate General, amsx

Assam Rifles, Shillong and Tripura.

Copy of the letter dated 18.€.98 is annexed as

“nnexure-12,

4,12 That by their letter dated 18.2.98 the Director

General, Assam Rifles, Shillong has intimated the applicants

Loy P»m\ cm-dgm&
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the applicants that Pay & Accounts Office, Assam Rifles
has initiated that SDA should be discontinue® from the

pay of August 1998 in Tespect of all the civilian employees
of Director General, Assam firles., The Pay & Accounts
Office, Agsam Rifles has further stated that the SDA

draw from 20,9.94 to the date of payment made has adso

be recovered,

L"opy Oof the letter dated 1€.8.98 is annexed as

Annexure-13,

4,13 That the applicants are received 3DA on the
sanction of the Presg&dent under order dated 2.2.89 with

effect from 7.11.98 and not from 1983 like other Central

Government employees. It ig humbly stated th ¢ there is

no order modifying or cancelling the said order dated

2.2.89. The finance ministry's letter dateg 12.1.1996, in

in the case of the bresent applicants,

4,14 That the Directorate General, Assam Fifles,

mhillong has written another letter dated 20.9.98 to

Joint Secretary (p) Ministry of Home Affairs, New Delhi

clarifying the total Position of the entitlement of Spa -

to the civilian employees of Assam Rifles, It is hﬁmbly

stated that the applicants are entitled to SDA ang prayment
Of SDA to them should be dontinued and no recory should
be made for bayment of gpa,

Copy of the letter dateg 20.8,98 is enclosed as

Annexure-14.

4.15 ‘hat the applicants state that thereafter the
Ministry of Home Affairs under their letter No.22012/1/98~-

P.P, V dated 22.9.92 and No.22012/10/97-PP.V dated 12.05.99

Ui Pt cnemerdy
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clarified that the Special (Duty) Allowance would not
be admissible to the civilian employees of Assam Rifles
and discontinuation thereof was applicable. It was also
directed therein that the amount already paid to the
civilian employees be recovered. After passing of the
said clarifications, the respondent No.2 issued the
separate letter on 12.10.98 and 17.05.99 respectively
ingorming, amongst others, the General Secretary of
Aggam Rifles Civilian Employees Association regarding
passing of the aforesaid clari%ications and it was
further informed that the Directorate was in touch with
the Ministry for restoration of the entitlement of SDA to
civilian employees of Assam Rifles outcome of which would
be intimated separately. The applicants state that the
clarification given by the Ministry vide letter dated
20.08.98 and 12.05.99 is arbitrary and the direction for
recovéry of the amount paid is unreasonable. Moreover,
the decision of the respondent No.3 to implement the said
direction/clarification as communicated through the letter
dated 12.10.98 and 19.5.99 is unjustified. Therefore the
letters dated 22.9.98 and 12.10.9€ and letters dated
12.05.99 and 17.05.99 are liable to be set aside and
quashed.

Copies of the déforésaid letter dated 22.9,98,

12.10.98 and letters dated 12.05.99 and 17.05.99

are Annexed as Annexures 15,16,17 and 18 respective-

ly.

4.16  that your applicants beg to state some of the
similarly situation employees of Assam Rifles, Shillong

have also approached the Hop'ble Tribunal by way of filing

Dpos Pt @wﬁ*’ﬁ“’?
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Original Application Nos. 379/1999, 225/1999 and 285/1999
and the said 0.A.s are pending before the Hon'ble Tribunél.
The saia O.A.s came up before bhe Hon'ple Tribunal on
different dates namely 24.11.99, 3,8,1999 and 3.9,1999

and the Hon'ble Tribunal was pleased to admit the said

C.A.,s and was pleased to show cause as to why the interim

o

order as prayed for should not be granted and was also
pleased to stay the operation of the impugned orders dated
9.7.199¢ and 1€.,8.1998, Therefore the present applicants
pray before the Hon'ble Tribunal for a similar order

diRe of 0O.A. No, 279/99 as the applicanfs are similarly

situated and their grievances are also same against the

same respondents.

Copies of the order dated 24.11.99, 3.8.99 and

3.9.99 are annexed hereto and marked as Annexures-19,

20_& 21 respectively,

4,27 That your applicants beg to state almost all the
civilian employees belong to Group B, C and D of Assam
Rifles have approached this Hon'ble Tribunal challenging
the a foresaid impugned order discontinuation of SDA and
the Hon'ble Tribunal after hearing the arguments of the
learned counsel for the parties was pleased to stay the
impugned order of discontinuation of SDA and by virtue
of the said orders all Group B,C and D employees of the
Assam Rifles are enjoying the SDA where the present appli-
cants are also working but the applicants are denied the °
benefit of spa only on the ground that they were not the

applicants in any of the case pending before this Hon'ble

Tribunal, Therefore non-payment Of SDA to the Present

applicants is highly arbitrary, illegal and unfair, It ig

pertinent to mention here that the applicant Nos.1,2,4 and
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6 have been discontinued payment of SDA with effect from
14.5,1999, 2.£.,99, 13.11.92 and July 199€ and the
applicant No.3 and 5 being new appointees has also been
denied payment of Soecial Duty Allowance whereas all the
impugned orders regarding discontinuation of payment of

Special Duty Allowance has already been kept in abeyance .

following the series of orders passed by the Hon'ble
Tribunal in case of Civilian Employees of Assam Rifles and
as a result all these civilian employees who are similarly
situated like the present applicants approached this
Hon'ble Tribunal are being paid SDA but the present
applicants have been denied Special Deuty Allowance

only on the ground that they were not applicants in any

of the cases pending before the Hon'ble Tribunal. Therefore
this action of denial of payment of SDA to the present

applicants by the respondents is highly arbitraryﬁ

illegal and unfair and the same is violative of Articles

14 and 16 of the Constitution of India.

That the non-payment of SDA to the applicants and

Payment of SDA to the other similarly situated civilian

employees, gives rise cause of action each and every

month as such the application is well within the perioa

of limitation as per Seckion 21 of the Administrative

Trivunals act, 1985,

In view of the interim order Passed in 0.A. No.379/99,

225/99, 285/99 and other similar cases rFending before

the Hon'ble Iribunal, the present applicants are also

entitled to SDA with immediate effect with arrear at least

from the date of discontinuation of SDA to the Present

applicants,

i+t is stated that applicant No.6 the bermanent regi-

dent of Thundil House, Cherukunuam, Thekkekara, P.O.




.15

Kurathikad, Mavelikara, Dist. Allepy, Kerala-690107.

He is recruited to the cadre of Draughtsman following

an advertisement in ®imes of India in the month of

October 1988 by the Headcquarter DGAR, Assam Rifles. The
seniority of applicant No.6 is being maintained on

All India basis and his recruitment gone is also all ~
India basis as such he is entitled to payment of SDA. It
is categorically submitted that all the applicants are
recruited on All India basis and their promotion zone and
seniority are also being maintained on All India basis,

as such all the applicants are sdddled with all India
Transfer liability as such they are entitled to SDA

with errear monetary benefit with immediate effect,
Therefore the Hon'ble Tribunal be pleased to direct the
respondents to continue the payment of SDA to the applicants
It is'pertinent to mention here that the applicant No.4 & 5
have joined very recently in the month of January and

May 2000 respectively but they are not being paid SDA to
the reason best known to the respondents but they are

also saddled with similar service conditions with other
similar civilian employees of the Assam Rifles who are
enjoying the benefit of SDA as such the applicant nos. 4
and 5 are also entitled to SDA. It is further stated that
the similar matter relating to the payment of SDA to the

employees of the Agsam Rifles has already been entertained ¥

by this Hon'ble Tribunal and therefore the applicants pray

before the Hon'ble Tribunal for a similar order Passed in

C.A. Nos. 379/99,225/99 and 285/99,

4.18
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entitlement of Special Duty Allowance nas been made
available to the applicants by the President of India
through a spparate Circular dated 2.2,1989 and it has
got no link with the O.M. dated 14.12,19€3, 1.12.1988
and 22.7.1998 issued by the Ministry of Finance, Depart-
ment of Expenditure whereby the all other central Govt,
civilian employees have drawn Special Duty Allowance
with effect from 1.12.19€3, The employees of the Assam
Rifles have been granted SDA with effect from 7.11.1988

by the President of IndiaJ It is also relevant to mention

here that due to non-applicability of O.M, dated 12.1.
1996 issued by the Ministry of Finance, Bepartment of

Expenditure SDA has been continued to pay to the applicants

after the issuerce Of the said 0O.M herefore the Hon'ble

Tribunal would be pleased to declare that the respondents

are not entitled to discontinue the payment of KRAX
Special Duty Allowance to the applicants in terms of the

Office Memorandum issued by the Govt. of India, Ministry

of ¥inance, New Delhi dated 1.2.1.1996 as because the

benefit of SDA was sanctioned to the employees of the

Assam Rifles by Presidential Sénction date® 7.11.19e8¢

Therefore there is no relevance with the bayment of Special

Duty Allowance to the bresent applicants with the 0.H,

dated 12.1.1996 issued by the Government of India, Ministry

of Finance, Department of Expenditure,

the cause of Justice,



5.5

Ground for relief(s) with legal provisions.

For that the applicants are entitled to SDA
by Presidential Order dated 2.2.1989 which has

not been cancelled or modified.

For that the Office Memorandum dated 12.1.96

has no application in the case of the present

applicants.

For that the Respondents themselves paid SDA

to the applicants with effect from 7.11.88

due to their entitlement, and there has not been
any change of the order of the entitlement and as

such they should continue to get the SDA,

For that the SDA is sought to be stopped and
recovery sought to be made without giving any
scope of explanation by the applicants. This is

violative of principles of Natural Justice,

for that the payment of SDA received have already
been ppént by the applicants and there is no

scope of refund of such amount,

“or that non-payment of SDA and recovery of SDA
already drwan shall cause undue hardships to the
applicants. The applicants are being paid Sba

because of their entitlement.,

For that non-payment and proposed recovery of
SDA payments shall be violative of Articles 14,

16, and 21 of the Constitution of India, being

arbitrary,

contd. > @
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5.8 For that the entitlement of Special Duty
“llowance of the civilian Employees of the Assam
Rifles has no relevancy with the clarification
issued by the O.M. dated 12.1.1996 and as such
there is no relevancy to the order passed under
letter dated 12.10.98 as well as letter dated
22.9.98 and the same are liable to be set aside

and gquashed.

6. Details of remedy exhausted.

‘he applicants beg to state that there is no
other remedy under any rule than to file this application
before the Hon'ble Tribunal., Mowever, the applicants

requested for payment of SDA has been rejected by the

authority.
7o Matter not pending before any other court or
Tribunal.

“he applicants declare that they Had not filed

previously any application, writ petition or suit regarding

the matter in respect of which this application has been
made,.before any Court or any other autherity or any
other Bench of the Tribunal Ror any such application,

writ petition or suit is pending before any of them,

e, ~ Relief (g) sought for

Under the facts and circumstances of the case,
the applicants pray that Your Lordships would be bPleased

to issue notice to the Tespondents to show cause as to

why the relief (s) sought for by the applicants shall not

Contd..,..
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be granted, call for the records of the case and on
perusal of the records and after hearing the parties
on the cause or causes that may be shown be pleased to

grant the following reliefs 3

e.1 The payment of SDA to the applicants should
be continued and no recovery with regard to

payment of SDA should be made from the applicants!

8.2 The orders in letter dated 9,7.199¢ (Annexure-6)

A}

and communication in order dated 29.7.,98 /
(Annexure-8) regarding non-entitlement of SDA

to the applicants BEXEEExXEEX and the decision of
Pay and Accounts Officer, Assam Rifles, as
intimated in letter dated 1€.8,1998 (Annexure-13)
that SDA to the applicants should be discontinued
from the pay of the applicants and that the Spa
drawn after 20.9.1994 shall be recovered, ¥ be
set aside and quashed, and the Hon'ble Tribunal
further be pleased to set saide and quash.para 2
of the impugned letter bearing‘No.A/l-A/242/98
dated 12.10.199¢ and letter No;22013/2/98—Pt.V
dated 22.9.98 and letter No. F. 19(1)-E.TI(a)/98
dated 20.8,98, letter No. 22012/10/97 dated 12.

05.99 and letter No.A/C-M/241/99 dated 17.05, 99,

8.3 Yhat the Hon'ble Tribunal would be pleased to
aeclare that the O.M, No.11(3)/95-E,II (B) dated
12.1.96 has no application regarding payment of
Special Puty Allowance in the instant case of

the applicants,

Contd...
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Costs of the Application.

Any other relief/reliers to which the applicants
are entitled to under the facte and circumstances
of the case and as may be deemed fit and proper

by the Hon'ble Tribunal,

Interim Reliefs prayed for

5uring the pendency of this application, the

applicants pray for the following interim reliefs

9.1

That the letter dated 9.,7.98 issued by the
Ministry of Home Affairs, New Delhi, letter dated
1€.8.98 issued by the Respondent No3, letter
dated 12.10.1998, 22,09.98, 17.05.99 and 12.05,99
be suspggég;;\g;a—funther bé pleased to direct |
the respondents to tontinue the payment of SDA

to the applicants with immediate effect and

the proposed recovery of Special Duty Allowance
trom the applicants which have already drawn

after 20.9.1994, Sheuld we} be wade .

The above interim reliefs are prayed on the

grounds narrated in paragraph 5 of this application.

10.

1l1.

ii.
iii.
ive.

12,

This application has been filed through advocate..

Particulars of Postal Order.

I.P.O. No. : 26 S02969
Date of Issue : 28 -‘7.2L,650
Issued from 2 G.P.0°, Guwahati,

Payable at

"

GeP.0., Guwahati,

List of enclosures,

As stated in the Index.,

eVerificatjo, g
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VERIFICATTION

I, Sri Pulak Chakraborty, son of Late Manik
Lal Chakraborty, working as Stenographer Gr. III, in
the office of the Headquarters Directorate General of
Assam Rifles, Shillong, one of the applicants in this
Original Application and I have been duly authorised
by the other applicants to verify the statements made
in this application, accordingly I do hereby verity
and declare that the statements made in paragraphs 1 to 4
and 6 to 12 are true to my knowledge and those made in
paragraph 5 are true to my legal advice which I believe

to be true and I have not suppressed any material fact.

And I sign this verification on this the 48th

day of ae.nr,e,mhﬁe"%’ 2000.

U Potsre Uty

Signature

—-
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irprovanant thexsof,

The neegd fop Attrmetsn

of eompatant offlcers for nervy
Region compr!ging the titates of
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NO,11(3)93-E, 11(h)

Gevertment of India/

Mini«try of Finance
Departmert of Expenditure

®oacptperee

New Delhi, the 12th Jan : 1994,

. j' " } % Mé), A—lﬁ—»‘#ﬁ*ﬁ%é :

e e A A

OFFICE MEMORANDUM

) Sﬁo;:hl Dty Allewances fer civilisn empleyees of the
Central Gevernment serving in the State and lhien
Territeries of Nerth Eastern Regldne regarding,

1. = The undersigied 1s directed te refer te this Department's
O.M Ne 20014 /3/82-E1V dated 14,12.83 and 20.4,88 read with
Ushi ile,20014 /16 /86, E, IV/E. 11(B) dated 1,12.88 en the subject

AL LeIvU “uwOVE,

2, Tho Gevarnment ef Indis vide the abevenentiened QM

gt 14.12.83 qranted certain incentives te tho Central Gevernment
civilian ompleyees posted te the NE Heglon, (he eof the incentives
wis pyment of 2 ® Spoclal Duty Allewance ®* (SDA) te these whe
have ™ All India Transfer Liakility °*, '

3. It was clarified vide the abeve mertiened OM gt 20.4.1987
that fer the purpese of sanctiening ® Spacial Dutz Allewance *
the All India Transfer Liakility ef the mombors ef sny service/
cidre »f er incumbents of any pest/qreup of pests has te he
deternined by asplying tho tests of recruitment zene, premetien xmm
zone etc., f.,e, whathor recruitment te service/cadre/pest has '
boen made e all Indfa dasis and whether premetien is alse dene
en the basis ¢f an 211 India cemmen Senierity list fer the-
Scrvice{cadro/nst #s a whele, A mere clause in the appeintment

e the effect that the pay en cencemed is liadle Lo be

transferred an,E{hero in India, de net make him eligible fer
the grant of SDA, - L

4, Seme ompleyees werkina in the NE Reqlen sppreached
the Hen'ble Cmtrazl Administrative Triwunal (C{ﬂ.) {Guwahati
Bench ) praying fer the grant ef SDA te them even theugh thoz
were net eligible for the grant ef this allewance, The Hen'ble
Trivunal had upheld the prayers ef the petitieners as their
appeintment leiter carried the clause of All India Transfer
Liapility and, accerdingly, directed paymaont ef SUA te them,

5. In semn cases, tho directiens of the Central Administratiwv:
Triwumal were ‘mplenented, Moanwhile, a few special leave
otitiens waere filed in the Hon'bkle §upromo Court by seme
nistrstiens/leportments against the Qrders of the CAI,

O
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6. "l The Hen'hle Supreme Court in their
on 2

<9
submise
civilia
entitle
in the
P3vable

) — 57’:“\ "y . ‘o v
A | . rz‘ 'z (\ A’MM{KWQ% .
= .o

PO R T

?udge'm nt daliveered W
-84 ( in civil appoaling ne 232%1 o 1393§ upheld the
fen ef the Gvearnment of India thet Contial Gevernment
" empleyeos whe have 811 Indis trensfey Jiabil ity are
J te the grant of SIAC en being pestad te any statien
NE Roaten frem *utsice the xogzm and SDA weuld net. peo
werely because of the clause in the pppeintment erder

e 013l ine te af) India Transfer Liability, The apex Ceurt

r

further
efficer
net dpe

added that the Irant of this aliewance onl “te the '
¢ transferred frem out side the regien te ilils regien weuld
vlola@ive of the previsiens centa ed in Article 14 of

thn.CnnstJiM&i&ﬂ_ﬂJ_ﬁpll 2s the equal pay dectrine, Tho Hen'tle

Ceurt a

eltuate

. thjﬁ al

.
e v
"‘"(s- L'
H AP
PR

ise direct od th'a‘.“w{mtnv'o—p--am.mt“m alroady been paid
respendents or for thst matter te ether simi{a

¢ empleyces weuld net re recevered frem them in se for as
lewance 13 cancemed, '

In view of the abeve Judgenent of the Hen'mle Suprene
the matter hug begn exsnined in censultat fen with the

selxy of law and the fellening decidiens have been taken:

1) The ameunt dlready paid en scceunt of SDA te the
inelieidle persens en or befoere 20-9-94 will) bg waived &

11) The smeunt Pald en acceunt of SIA te imxin inoligible

8,
Faow th

Azscount
cerrtre

le,

Ministr

Copy(wy
ond

persens after 20-9-94 ( Which alse includos these cases. in
YRXMREXXNEX Tespoct of which the allewances wes pertaining t«
tho poried prier te 20-%-94 but paymant were siven after
this datod 1.2, 20.¢.94) wil]) b0 recevered, ‘

Al) the Minl:triou/ﬂcpnrtments *ld, are requested te
¢ abeve Instructfens 1in view fer strict Cerplionce,

"i;—m'ﬁﬂr.{hblr .pplicﬂthim“lo. enpleyees of Indian Audit and

¢ Department, these orders issue in censultatien with the
ller and Auditer Santmrui Guneral ef India,

Hindl verslen of this O {3 enclesed,

Sd fexx :
| Balachandran )
thder Secy. te the Gevt : of Indiw,

| l‘
les/Dopartment $ of Gevt, of the Govt, of India, etc.

th )

o UPSC etc, as por standard
ersoment ligt, L

'
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Sir,

Proting witn your Jeuge, oo N/1v=(C)/1-64 /8 dated
Bhh Bovenbrr, 1958 on i tubje
Sdy that t)he ratcer has
Consultation wity
Gricarnfong have hen talben

1.

o e T ————— ~—
.

TSI lauprs watny tee Coneurrence ol the
Jite gy !'1:mr

Pinadil, bore abcea 21,00, 1o,

-

e : ” 31:5 QRN

A < {’44%; o - &X$ 1
R I:U..ll.l'."!!/yl/'”'—]l'.lv' , . AW?‘VQ.”\
ucvcrnm}nt'u[ilndla/nurraL Sarkarpr *

Blodstry of pime AfLafes/coen Mantralaya, ,acv”““”*—"T*’“

%
.Aq/\'r]{/‘cwhé'
ew-elhi, tho J-3-306,

. .

I

Tire Director Gereral,
Assam Pifles, - )

Allowance and facilitias for civilian
of tir Oontral Lovernmant Se
and Miion Torritories
Tmpoove s ne tiyrg e -0 .

employecs
fvieg in tha States
of llorth castern eyton=~

1 am directed to refer to the Corresyondencu

€t noted above and to
bren examinad 14 detail in
Lin rinistry of Finance, Tip followiny

-
.

Thvr Personne) gg M of ASSam ifles will not

L cntgelad o iy Concess jons envisayed {n the
tdnlsery ot Finance (mepte, of Expr, ) O«M.No, 20014/
3/83~<1v, datey 11.12,1993 3 they move in
Orgyaniued group ang Nive bick-up Support,

e AU QU e e e ] g Civilian non- S
Coumbnt {54 olflceru/cmploycus of Assam RAE las
do not mave All 1ndia fransfer liability and
S suwih, the question of grant of special
(Juty ) Allowence ayen in i case of civillan

Not=Commat iy .y ltLeeri/enlo,ves doey not
arlie,

Ngn;Cuwbatlsou,civilxan Staff of svatyc
tornutions syl gy olffcay oy Li,16P, DIGs
Jd fan e Hradyuarters ot Assam Rifles may
e allowed concessions envisayed {n the
funistr;Tof Finance O.M, dated 14.12.83 referred .
to above (exce b spoecial (duty) allowanCE)‘\\\\\Jf/(t’
Subjuce Lo tny candition tiat tiey move as
individuls and do not have back-up support.
|

e Division vide Unir Dy to. 705/U6-

ST vy

S/ xass
SO vraaev e anvean )
DIPULY SECY. 1o e GOV L OF Litula.

byl f.“}\}ﬂ; b PP J 1

o e : , seee 2/
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de Ne Je, ASsam e g lays, cte,, Shﬂlong.
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3 B o /conyy

; \\ -\_ P NO.IIOIJ/I/B/I"FPGIV A’””.&WM\” 4 . "
e “Govenuent of India o c
T ' Ministry of Home Affairg - ‘e - v -
. . . ' , - see s .'. . A. E%C' .’ -': : u...l,-A: -
v DU New Delhi, dated the }a€ Feb 1989 o

) ,1‘0 :: .“ .
DS :
s+ :The Director Gengial-
... Assam Rifles :

v Snillong -793011

! Subjécﬁxi
. CI R

Grant of Speeial (Duty Allowancejénd Special

o fo0 g Ll Compensatory - (Remote Locality) Allowance to
G Assam. Rifles'personnel posted in the'States
LR and Unlon. Territories’ of north eartem region, .
sl TR G0 v Andaman & Nicobar Islands and Lakshadweep =
: % IR N Grant of Sikkim Compensatory Allowane, «
vt 4. 'Sewation regarding. S : ' i
A SR . N : ¢ s 00 N
. : '.,. Si[:' g ) ‘ ._
I T . : . : ’
' I am directed to convey the ganction of the President .
Yt . . to the:grant of the folloving-allowane1s to the personnel in g
et Agsam. R1fles ‘with dffect from 7,11,1988 1w - : o )
v . cdtegory of personnel barticulars of O.Ms regulating .
. vqﬂi%led to allgwance the allowansn o
B (1) (2) N

1) Spzcial (Muty) Allew: mea
i L xJ alle

(1) Combatised perso-

nnel (including Cadre
.- ooy Offdeers) in battalions
« ol vl of Agsam Rifles and the

s .. . o~ combatised perscnncl.
. "““including Cadrc officers)
N -+ dn statin formations (such
! : --'as- offices of UG, IGP,

b -+ . .DIG8, Range HOrd, Training

T . Centre ete.) and other

b .. ... units (Maintenance Groups,
. . % workshops etn.) of Assam
b ~ ‘Rifles.,

: ' : ¢

, /- (i1) Non-combatiscd

pon M fcdvilian personnel
' " (including officers) in
Y -+ .- battalions of Assam Rifles
-1 "and in’ static fermations

S0 s L. (sueh as offices of DG, IGP
. j. DTGs, Range ‘MOrs, Trajning
-l +'Centre.ete.) znid other

v “Workshops e s, ) ol Assam
Riflcs

‘units (Maintenana: Sroups,

. ’ ol '.
Item (444) in para 1, of Ministry

ol Finanee WM. No,I11,20014/3/83-

E, IV date¢d 14,12,.83 as amended

from time to time, recad with .

their O.Ma N0ﬂ0014/3/83"go v, ZIIMI
dated 29,10,88 and theirio.MilgffFL;
No,I1,20014/3/83-E, IV dated . ./ .-
15.7,88 and Min of Fin, OM, .
No.F.20014/16/86.E.IW/E-II(B)
modifdnation of sanction issued Ny
in MHA letter No,1I1.27012/31/

NN
AR B

‘B5~FP, TI dated 6.4.87). i
; ¥

: : Ao

Same as abové. (This is in - . é

modification »f the sanction Cowdrho
issucd vid e item (3) of para 1 ‘! .:
of MHA letter No,11011/1/84= "% . ' -
FP.1V dated 3.3.86), o

).
e e
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)
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- :.3 -Categor of . persainey Particularg of 0 Ms re ulating =~ '
";'j(EE?Z%&EgL¥6*%IIEGEH§§' : the allogs ““ffg“““"“g -
1

. * : ‘ the allowane: Co
: 'uii Kpﬁjﬁ:ffoT“T““‘f”“ \ : ‘“‘(51? . )

—

i ‘e
e L

):--Speadal 'co ensatory : o v ok e
. - Allowaner [Alsg called ' o, ‘ t
LM '35 SpeelaT Compénsatsp o ) , :

! - -moEe@Eocg!IE‘T"“““* . ¥ , . .
cur L {Re Y ‘

' PR llqvanoe) .

LIS '.‘ “—M

L
. ’

;

»

. ¢ X ‘.' . M ) . .8 ‘. ‘A. .
P i ifkﬁivffcétegory ©f personnel ag - Same ‘as indicated againgt iftem 1(1) o
2‘-“3’45.*f" ‘Mentioned againgt item above, Ministry of Finance o.Mg [
EAERES N S No,20014,/6,/86~E, Iv dateq 23.,9.86 .- s

4 - Y and 27.4.87‘(Meghalaya), No,.20014/ 1,53
b PR S . 1/86-E.1v dated 23.9.86 and 27.4,87. . '}

th
, (Assam), NO0.20014/10/86-E, IV.date-q i
o ,;xaﬁzy",~: P . 23,9.86 anqg 22.4.87'(Tripura);,No. ;
R T | v 20014/2/86-E,1v dated 23.9.86 ana [
N S 16.4,87 (Mizoram), No.ZOOIQ/Q/864j- R
b st T , . E,.IV dated 23.9,86 and 22.4,87. PR
Lo S ' ' - (Nagaland); No.20014/11/86-E.IV *'”"f}fﬂ
] , = , dateul 23.9186-and‘16.4.87'(Manipur))1;..ﬁ
LR ST PR S | No.20014/4/86~E, v qateq 23.9.86. . T
Lo . . : and 22,4,.87 (Arunachal Pradesh)*

S, - o also refer, (Th;s“is in modif;catioh "i"ﬁ
L e Lo ; . 'Of MHA letter No.27012/3;/85~FPJIim'
o A .7 djted 6.4.87), S {“frﬁ
IR ' . TP e oAt

iry Com ensater S ) . T S
‘Allow*‘“’-LTf',"x - R
-: 4 Combatisedg @ wellan Mindstry of Finana3s 0.M. No, \/°
' '4 '-'_' l')Oﬂ-—C.‘(Xllb(‘ltii}'_’(_I» PG rsonnel 20014/8/86-13, v dated 23.9.86
" {dncluding officers) in and 22,4 47, : o
Assam Rifles posted. in- ' S

cae SiKkdme o . o

R, «11.1988, the Assam Rifles personncl :
s Special Com Ensatory Ficld Area Allowance™!
L rmy);willlcEEEEfto rew. the sama LA : ]
. T2 1) "~' -”5‘(‘;:':',.; . - N - '

,Qsbéyéiééﬁétiausxaréﬁﬁég*épplicabl
;onﬁdeputation to Assanm Rifles,
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' ﬁh’ ) o yours faithfully, )
o L . ‘w . _
L | 54/~ x

A ' .(M.M.Sharma)

Pt Deputy Sccretary to the Goverzpcnt of India .

S L Y T '

oo ,{N9° 10 1/1/84 FP.IV. Dated New Delhi, the let February, 1989.
, f“““?CoQiltoQ:h;'f o

:; €f ' i:_ The Pay & Accounts Office, Assan Rifles, Shillong,

v ﬁ; y The Accountant Gcneral, Assam, ghalnya, etec. Shillong
i N :

i ‘ ‘ \Division of .this Ministry vide their Dy, No.4744/FA(R)/88
N , ut

- ”11¢36;‘;-'Liaisoqloffice;, Assam Rifles, New. Dclhi.
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o 4, This issue with thc concurrcn'e of the Ministry of K

o 'Finance vide their I.D. mNo 5(72)E. III/BB date-d 7,.11.88 - L -:57:3

.and -F.89/As(E)/89 dated 13,1,89 and the Integrated Finanece

o dated.7 12 88.
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anuncc 111, Hini try of Home Affairs
},f’wd; Minlotry of Plnanbc, Beptt of Expcnditurc (E.III Branch)u

5.." Mlniqtry of T-‘.inam"c, Deptt. of Expenditure (E 1v Branch).’
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Governnont of Indie, | . f&
Miniotry of Jome Af{fsirs,

W[ ~ Directorato Gonoral Ascan flew,
j/‘ shillong-793011~

K0,0/1- 1/242/93 | Datods © June,98

-

shri 0.7P. Oryo, : o
Joint Sccretary (P) - » .
liorih Block, _ ‘ .o
Mintstry of Ueome Affalrs, : :

iow Dihi,

EIFFITLEMENT OF SPECTIAL LUTY ALLOWNNCE TO
CIVILIAL ENPTIOYEES OF PSR, SHILLONG.

. Sir,

. - ——

1. 1 nn dlrceclod to state that Cpecinl Duty Allowvonce 8
(SDA) Ls oue of the ten conenssions/foecilities extended te .
, s Coatrel Govt.civilien erplevees Sarving in North Esstern -
. Hegion ulth effoct {ron O hov. ‘B3 sunctioned undoxr FHinlstry
: o¢ Fingpnce O lHo.20014/3/93 E.1V dctod 14,12.83 onclosced ab . |
Anncxure 1, Subseoquently, conscyuent to 4th Centrel Pay
COTIAtsiun roconmendatioi, wbove snrsaspiona/fantitdden
vore rnodlificd end tuo rore concespionp vere given with
L cffect from 0 bec. '88 undor Kinistry of Finsnce QM Ro.
S 2N014/15/86/L, IV/E. T1(B) dated 0) Dec, 83 attached as : '
P Aoncxuro II. '

L e———— - g——

Z. Tho Ascan Riles prejected to the Ministry ef Home
ASTEITS Lor cxtension of tho wbove concessions/facilities
tncludinsg SOR to the combatant end civilien enployees ef
Lscun Riflos on the gncelory thet all those concessions
including SLE were yvailoble to thie onployces ef ether CPOs
1ike BSF, CiPF etc sinilerly situated in the Torth esstern

ferion. While grant of the tbove concessions' to the combstaend
ernioyees uere turned dovn, 8ll these concessions except EDA
wore senctioned for eivilien erployecs of Assso Rifles posted
{n shatic pormutions liko Directorate General Assan Rifles,
Inspector General Assor liifles(lorth), Renge HQrs. end ’
Apsen Rifles Tralning Contre end Bchool vith offect from
- 2 March &6 under YXinistry of Home Affairs ledter Re,
13.11011/1/8APP 4 dated 3 lVerch!'86 (Annexure III atbtached)
Cuypy wnoursed, uiongpwitih ethers 3¢ vay ena Accounie Oiriee
K (Asaoun erloss Shillong ond Finistry of ¥inence, Deptb, '
' of Lxpenditure (E.1V), Subsequcntlf, ell thece ooncessions = |
except SDA vere nlso entended in the coobatant employees
of Assan Rifles with effact fron Ol lov, '86 under Ministry

1 lHone JLfalrs letter lieo11.27012/31/86/PK. 11 dated 04 April‘é
\vV;%87(Annexuro-IV)@‘_

. ‘.1
. | |-
3. Consequent to change over of poy structure of Asgax. !
=’ . iifles persennel: from Arcy pottorn te CPO, putiern fren
01 Jan 86 folloving Fourth Centnpl Pay Cormission recenmoomnr
aotsons. SYL on the enzlery of ctbicr VPOs l1ke Lioi'y UMy
agic. wus cloo extended to both combuntmnt ond civillln
epvloyers ot Asaan Kifles with effectd from O7 Tiov. 88
(vi4h cavoporical nmention of tho civilion staff end .
officers oi nll static fornetions of Asswn Rifles inoluding
T Diroctornte Genorcl Agsenn Riflog) under Rinlsiry of Hobe
J .

-—
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Affairs letter No.110%1/1/84-PP.1IV dated 03 Fab 89 (Iﬁtlohldve{ ‘

“  jns Annexuro~V). Pora 4 of the oald letter leys down thad
| J

he nonction of SDA for the conbatent ond c¢ividian fopleayoes

of +ho Mintstry of Finonco, vigx. P. 11T and AG(F) Branche g,
) ' Copy of abows oripinel sanctloning letter of Hinlstry of lona
- Affoirs wac nlse endorscd to Pay und Accounts Office (Asoem

Rifles), &411long ond also to Mlofatry of Finsnce, D‘plrtnnnf
“of txpcndlyure, K. I11 and E.1V Brenches

- e - - ——

4. The Pay & Accounts Orfic-r(An)'husf theroforo, been
) ¢

obliratorily passtingthe nenthly bills eof ¢

of Directorate Goneral Agsan Rifles, ghillong vithousd any

obgcction right fron the tino of assnction ef 8DA to Assan

Nifles. However, {n end April'gg Psy & Accounts Officer
(Assan RiXles), 8Shillong has intluated thut 8DA 18 neb

| ontitled 4o the civilten enpleyees of DGAR “&hillong oidl

| inistry of Fingnce (Departnent of Expendl ure) OM Ko.11(3
: 06"}20 II(D) (]Ft(‘d :‘9‘ ,_fnhl(‘\f: ,’.—NT. r‘l. + .- .o . :

5. Tho Judrenent of the A

nent ol Lt to cerluln eategory of civiliun personml ¢ s
bastd on the penurel order saLciioning the ten concessiong/
| facilities including SDA to civilian serving in the Rerdir

pex Court remrding nomentitle-

of Asser Riflos vwiio duly concurred by the concorned departnonts

.

civilian enpleyees

eastern regionA,vide Kinlstry of Finunce OM No.20014/3/03E. LY
et . g N - - .,

ATNEXGTe 1) refers ong 1%8 subsequent
podification. SDA was ssnctiened to the conbabtant and ofvi~
1ian erployces of Asgan Rifles on CPO thelogy shd thed 4oe
fron a mch later dute (07 lov.'88) when the Fay pattern

of Asuyuri litfluy personnel wes nade on the 1lines of CPO

?attern &fter Fourth Centrel Pay Connlgsion reconmndatiens,

VCSCHTU Aa M .uu

i “ t may also be appreciated that the Yinintry of Home Affairs
: She peners}

25 vell as MHinistry of Finance were fully awere ef
€liribility critortn fer SUA vis—w-vis the conditions of
aplolntrents, posting transfer,.rotantlon, exigancy ef
service etc. of the c{viliun euployecs of sbgtic formations
of ASoun Rifles 1ltike LGAKR, IGAR. Renego '1iQs., end Training
Contre. YXeeping all thoro factors {n view, s geparante and
exclusive senction ves accorded by the Hinistry ef Homa

»  Affalrg for grant oi 6D\ to the conbatsnt and e¢ivilien
ecployces of Asgan Rifles (Annexure-V refers).

6. In view of the position expleined sbove, thig Direche~

rote 13 of the opinion thot the concern of tlw *.
Offlce(ansars Riflen) abont tlie el1

cetlevive G Liredtirstlao Carsest ~v&in liifles, 6hlllong g
_ not prenmiscd. or u .logicel interpretation

) cited above which ‘provided for a speciol dinpensetien 40 the
- norrconbaticed civilion personnel (includinc-officcra} in

rYay & Accounds
tibility of BDA to oividien .

of extent Gevd, orders

4

o uhits ©s well as static formoticns fncludins this Drectorstn

e Dircceuoratie Lhe:.

» —emm )y cames vuLLe wilOV ULuWML 9L Vb'DA vy
the civilisn enployees of CCAR,8MM1long 18 in order,
y ; 7. The cbove proposhl/rchrence has been vedtod by the
5//\.,.: Financial Adviser, lorth Esgtern Council,
Y, 8. The Ministry is requested to kindly issue a
N "> claurificution on the subject. C
AN ' Yours feithfully,
64/~
(S5 J R fharos)
, ‘ojor Gonsral ‘
| ‘{fk- | Dy.Director Qenersl Assan Riflss,
TN Zncl; As cbove, for Director Genoral,
N

= e

|
i
i
|
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Ne. 11-22013/2/98-FF, V

Gevernment eof India
Ministry ef Home Affalrs

C2X X2 X 2 2 2
New Delhi, dated 9-7-98
To

Directer General,
Assam Rifles
Shilleng = 792911

@ " v an @ O Yv o

Subject 1 Entitlement ef Spacial Duty Allewance te
. Civillan cmpleyees of DGAR Shilleng.

Sir,

I am directed te refer te yeur letter Ne . A/1-A/242/98
dt 6.6.98 on the abeve mentiened subject and te say that the
proposﬁl has been censidered in the Ministry, but the same has
net been asread te in view ef the erders ef Ministry of
Finance dated 12,2.9¢, (12.1.96),

1

Yoeurs falthfully,

I e

Sd /=xx
(N{xmala Dev )
Desk Officer

Copy to LOAR, Nerth Bleck, New Delhl.
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A/ LNA242 /93

The P2 and Acceunt g Qfice
Assam fles

Vernmont of Indf, '
h‘i.nlst.r-?' of Home Affairg
Lo gt um) rah, Rilleng~ 3

49 :
o ( - /\
) /
tharat Sarkar 1ﬂ";

Covertnment of India
Geih Mantralaya

Yinistry of Home Affatirs

Yohenide shalaya Assam Rif)ey

USrecterate General
Nilleng ~793211

21 Jul 92

Agsn

BALITLEMNT oF PTCINL LULY AL QuiANGE 19
=1 fm‘an”H‘S';l."«» 085 UJJVS’WI“%] A

ove, for infe

fe - Lt
“iCa

b Ay

- Coepy to 1a
R

F‘n)wf: Pcangh

and hecessary actien,

Sd - Xx
( It s Hawat )
It C}l

AL A
ter U Agqan Fifies

.- ——

= for infy and nece
alengwith co%

11.22€12/2 fap.

-’_! [ X~

et ———— e ey, L

ssar
of
V dat

m Rifleg

. .
Ny P

C A —

Phete copy of MIA
V dated 09 Jul 98 on the

action
A letter Ne,
ed €9 Jyl 98,
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if?ﬁ"‘VG5Tcle Mo 1 705075 Mahanideshalnya Agsam Rifles Armaxiee . &
| C , Dirmctorate General Agsam Riflen
. Ve bl T WAL I |
AN L ANt -

4 N/T=N/240-08/98/ o dul 98 - :
X .

Puy ane Accounts Offlce

hagam Rifien

Laftumiheah

\b’hi llong~3

: ' : lﬁ?’TITLFHHNT OF :"xPE"_‘IAL DUTY ALLOWANWCE TO
j . gl\/rl LIAN  EMpLOYEES  OF YSAPr, SHILLONG

1. Fefexnnce our letter Mo A/I=A/242/4E dated 21 Jul 98,
. 1 .

. Connanquent to the ipmue cf Ministry of Finance
Departmant. of Expenéiture ) CM Ne.11(1) /95-E,1I(®) dated . -
n Tin %6 and the obkservetions ralned by your Cffice reqg,rding
e B O R TA R LTI X LR o AN TR of DTALP, thilleng,

o Camn w,u Lpkenoup with thee Mindstry to1 claritication of
entitlement of SDA to civilian empleyees of D3AR, thilleng.
Tha Minlgtiy of lome ALfalrs hae intimated, vide thelr letter
i, 11. 220113/2/98-PF,V dated 09 Jul 30 {cupy encloned)

that the civilian empleyeces cf DGAR, Shillong are not
entitled for SDA in view of Minfotry of Finance letter

‘dated 12 Jan 96.

3. Tha above is for information and necesesary actlon.
N FITOST TR
T A LANEE BERCEE AR B
. // 2 oot

I S | «(mosDmyl ) W
) \ -~ ... . Col"’ e / ' '
4 o . . "ﬁ?(A)‘i/ °§

3 1 : . \.or DGvAgsam Rifles .
. : Encl t Ay awmcve R for, ' oo
|
N.O.O. | N ‘ Py
N ) \ e
Copy to :- !
' .
1. oC Arrey + for information and necessary actlon
' alonqwith coplen of following letters t-
I

(&) I1OF lemtter Ho. 11(3)/95-E.11(m) dateé

10 Jdan vn, }
) AN letter No.A/1=N/242/%8 dated

) A Al - b
Uhn JUIN U

(e) MIA letter No. 11,22013/2/98-PF.V
d'{' ~e .(\Q .1|_!l Qﬂ.

- ~éo- (your 11.)!015/5/98»55tfﬁ) at

1 4

! Sl 9 aetern).

b

I - b :
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Hes (Cvl) Lmployees

b
-

Assoclation

$>

. S ONG , ﬁ’_‘ QO \
Lt isoy %Q%’ryj?:iikv‘* DAY A
) o — ‘ﬁigiléwi“"fa.r
FER o (.~) /'w\/nq/\,\ Dated Shilona tho ')»q Jul o8
o SRRV EAVASCN AN
LA Ceneral Gurpreet Singh | . A
Directorzta General Agsam Rifles _ . ,
shillong : o ‘ ; ‘
. THUM AL OF_SPECIAL LUTY ALLOXANCE FROM o 3
AN SR LU TR TR £ ot L O SRR A2 €

coan GBSO T CTECT GWTE GERERAL
s odi L s STTIGANG BY THE _PAY ALD
NS CEE G (CAGSAR RITLES T, SUILLONG

\} e
N e
Cae g

1

4 e

The undersigned would like te apprise the fellowing

mat

ter for favour of ynur kind persenal interventien
please,.

2. It has come to the notice of the civilian staft

memkers of this Directorate that the Pay and Accounts
Orfice ( Assam Riflos); Shillong has returned the Pay
P11 of July 1998 with fnstructien to delste . "Special
Dty Allowance ® from the rery bill in accordance with
“the Kinletry of lome Affoirs, New Dalhi letter Ne,
11,22013/2/98-PF, V dated 9 July 1998 (Photostat Copy A
enclosed ) which was forwarded to them by this Directerate -

vie leitar Moo MN/1-AJ242/98 dated 23 July 98 | Motestat
Copy enclosed ), . .;
!
Do,

iz, s 16 retumn nf P2y Diil fer the month ef
¥
July 1998 by the PAO (AR),_Shillong, it has become panie

-~ [ R
-‘.

amongst the ciyllisn staff members of thii Directorate ‘ir
:: and they have &rged me to take up this matter immediately =~
vith your honob% so that your honour would be kind eneugh’’
to lo0k into this matter poraon)ully and would save all '

clivilion mcmberk from financial loss which ha

a8 been caused
the PAO (AR), o o

Leve
=

!
o
e Ccntd.o'.2/"‘ ' ',]}




: K‘ZC{Z" .
&R )/\ssam Rifles (Civil jﬁzm ployees Assocmtlon

. 47,\7,‘@/)( LAree=- 'l()
Datod Shiltong tho bOJul98

Rof No . AR(C)/EA/98/ 4

To

It General Gurpreet Singh
Director General Assam Rifles
Shillong |

; KCC DRTS CH' TCE ]
Respacted Sir,

1. Kindly refer to our letter Ne, AR(C)/EA/98/34
dated 27th July 1998, ‘

2, Sir, it 1s learnt that the contention made by the -

‘Ministry of Finance letter dated 12-1-1996 as quoted by
the Ministry of Home Affairs, New Dalhy vide thelr letter
No. 11.22013/2/98-PF.V dated 9 July 1998 has not been
considered und the Pay bill for the m'wth' of July 1998
in respect of civilian. employees of this - ‘Directerate has

_ 4. oir, we 2re still hundred peromt auro that e nn_y_
‘ “ defend oUr caTe WILHh the PAU—{WA)S~STIITeng based en the

would be censed from the month of July 1998 which has

extremly shocked to entire civilian employoea of this
Directoratd,

3. Sir, all civilian employses ware oxtremly hopsfu.l

that our dynamic leader Director General viould exercise

his all offox;ts that the poor employses werking \mdcx him

would not looso their pay packet by ceasing thelr qmulnn
allowance wh%ch {s still in existence even though the
e S has turngd dorm our strong rocmmdutim by. simply

— . B

‘quot Ing B‘inistry of Finence letter dated' 12-1-‘9,6’. T

——.

reference quqted by the MIA in their letter dated 9 July

1098 with a view that in no case the order of Minlstry ef °

Finance lctt_cr dated 12-1-1996 has got any relation with:

/ ‘ .
/\\’/ the sonctioning order of the MW vidc No.11011/1/84-FP, 1V
>\ \\J\ dated lst Feb 1989, , .

Yoy

Cont d..'o"o 2/“'

&W@P}/

, SHILLONG 10\
Hif 9 1 } \ [
‘Q {} FoT0. 1t c.\(A / .C

been re-submitted ctating that the apocial duty sllowance .

[
1
|
'
[
1

' .
. -
e ——————— - -
.. o - D B e e S0 et 2" D LW T B A T R T
R e N R A A A O P L N W D P AR WIS 3ors Yo St S Sy RTTRELT pady™? o | Y S
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:éyssam Rnﬂcs (Lml) Empl oyees Assoc1at10n

SHILLONG

"ESTD-—1969 : | L ,gb N

\_\

o 2 | L'y
Ref No ' DuouShMongthoné}v’u\)M )

"

5. Sir, your honour would definitely appreciate that

the pay which we are getting now in eur each cadre is

quite insufficient to meet even proper two square meals,
.= In 2ddition to this we are to meet expenditure t owards
“TS~education~to” our children, medical treztment~as and T

when required and varioua soclal obligations,

""“""‘""-N-EJ- 31 T, Uor—veoriTeys L:}pp.nnimmo?ﬁir that your

~employeos what~-so-ever rank and file may be do get proper
Justice keening in viaw of the correct Inter~pretation of
‘the Covernrent orders received from time to time and as

“to how the SCA proposal was originated from the Director
General Assam Rifles to the Minisiry so that all confusion: ;
would be removed sir, : , ~ ?

7. Sir, inspite of your all efforts if eur SDA 13‘. ' !

ceased, we have no other~ay but to take shelter of the

law for correct 1ntor9pretation of the Ministry of Finance

letter deted 12-1-1996 and MiA's sanctioning order Ne, IE,

11011/1/84 ,FP, IV dated 1st Feb 1989 gso that we de not

suffer financinl less in this cxitical hard days of eur
Tl datlv.life. Ve balleve vour visien of thoughts will remove

all clouds In regard to correct inter-prctation of the

Government ordersd,

) 8. - Looking forward for favour of your valuable
Judgement on this matter Sir,

Please acfept my sincere regards Sir,

Thanking %ou Sir,

| Yours faithfully, N

RS PATHAK ) e
Ganornl Seoxctary |
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A ‘Zﬁlu 1 5021 Mahanideshalaya Assam Rifles
Directorate Genaral Assam Rifles q}%

Shillong ~ 793011

NofA/l-A/2A2~88/98/ . oyAug 983

' Pay and Accounts M fice
i Assem Rifles

A Laftumkhreh

Shillong - 3

ET ITL EMIEIT (P SPECIAL LUTY A LOVANCE 10
CTVIL Dol Lert OSiEs OF A NI AG
e e : Q'/ ((.)[\(/ . f) . ]bB}u
1. Refarence this Directoratae Jetter No.N/L=N/242/S /////
) ) : - . - 98
ated 71 Jul 1998 and to,n/1-A/242-88/98 dn{od é% J£1'1998.

-.._-.._.-——-—""'

e

‘.——*/. .
2, - The photostat copios of the following let

A

e mm=—— herewlith i-

ters ares sent

e ' }a) Ministry of ihme Aiisirs Hew Lelhl lettoer
'—-/:JO'IIQllOll/l/M"FP. lv dlt.d 3.301986. \ /;,//\
(k) Ministry of Hama Affalrs Hew Lelhi letter
19, 11011/1/84=FP IV dated 1at/2nd Feb 19090~ .

f»"’”f'(é)”rhdqiﬂtr(vﬁf Financo Lepartment of expenditure
jetter Mo.ll 3) /95-E, 11(B) cated 32¢h Jan 1996. .

. While allowing verlous cnncessions as envisaged in the
Ministry of Finance O.M dated 14~12-1983 to the C vilian
employeas of the Central Government serving in the states and
Uhion Territories of torth Lastern leglon, except "Special
(Uuty) Allowance to the non comtat $sed civilian staf{f of
static formotions such 30 officen of L IGP, L1Gs and

Range Hus of As<am Niflas was not agrooé 40 by the Ministry
ae communicatsd under their letter Ho. 11,1101 /1/84-FP 1V
\,(f /fflflu

dated 03-3-19€6. |

dia, Ministry of Hone Affairs vhile
mmmviae ol Ahg emxnction of Special (duty) allowsnce vide

. No.11011/1/BA=1P, 1V catcd lsl/jind ieb 350, iU omuy te peiusEd

fron pare 1(12) of the atove sanct loning order that the
canction to the rant of speciol'(dLmy) allowance to the
nnn-combat ised civi}lan personnel (4ncluding officers) in
Lzttzalion of Accpm Rifles and 4n static fornations (such as

nff{ices of 1O, 16P, DI1Gs, ilange lf4g, 1raining Centre etc)
and other units Sﬂnintonznco Groups, Yorkshops etc) of

hessm Rifles wos mdde in modification of the aanction issued
vide iten (3 of 1the Mindstry of Hone Affair::ordor tio. L4,

llOll/l/BA-FP.IVldatcd 03 tar 1986,
o.M No.llka)/qs-ﬁ.ll(n) dat ed

-7

12.1=96 Lssued by the Ministry of Finance, wepartment of
Exnenditure that “he Government of India vide UM llos
mantioned 1in Pare 1 of the eforesaid letter had ceased
ppacial (duty) 2llowsnce to the civilian employees of the

Centrul Government serving and Union Territories
of Horth 0-9-1994 but in

Esgtern leglon giving offect from 2
the af{nrasald orcder, therm was NO refexence quoted of the

4. The Government of In

n It sppears %rom the

'

<
AN ‘\é/\,@

\

.4~4»}—@y?7 ~ © Contd...2/-
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f/- ' ‘v . o "/l, _n - L% - (&// ,Q_;"‘/‘

Vi Nini:try~of Home Affeirs Urder No.11011/1/84-FP. 1V dat ed
.t ta 4 1st/ind Fab 1989 with a view that tha spaclal (duty) dllowance
“L‘,/f te the civilian ¢nployeas of the Central Government serving
o in “he state snd Uiton Territories of Horth Eastern Reglon
; wal granted from the

oo , year 1983 onwards wherens the civilian

W .tnployeas of tha Directorate Genersl Asaam Hifles was granted

. anm & p \ o
spsclal (dut\, allowance from 7-11-1948 anvards and hence the

|
Y order of 1he Ministry of Finance letter dated 12-1-96 was not
{

"‘d_w,_--—being made cperative til) data,

} et mee—=0 =5 ce the Ministry of Finence, Lepartment of Expenditure
Lo A0 thelr O M N0.11(35/95~V.11(B),datqd 12th Jan 1996 had not
{ made any reference of Mg nrder dated lat /2nd Feb 1989, 1t
1s felt that the contention made in the MIN'g ettar Ho, 11,

i
I

i -22013/2/50-5,F,V dat e 09--7- 1998 forwarded to you wmder this
beeegoor o= [ Directorate )étler Ho A/1-N,242 /98 dated 21 Ju 1996 naeed So
}‘257 ba examined at your end for cdmissibility of special (duty

/ _.Allowarice In re?ard to civilian employees of the Directorate

Lo Genoral - Agsaln 2lfles, Shillong bLefore ceasing the said

\ © T allowance. lhe spe-ial (duty% allowance was discontinued from
20-9-1G8G4 for those who were in receipt of <aid allowance

from 1983 onwards and was ndt effective to thiose who were
rocelving the safd nllowance fxnom 7=11=1980 tn t11] date,
thless, the Gavernment .of Iidta, MW modify/crncel or aupersede
the provision contained in para l(ii) o{ order No,ll0ll/l-81~
F?.IE dated lst/2nd Feb 1989, the civilian enployess of the

irectorata Genorz) Agaam AUfles, Shillong would be entitled
to draw the special) (duty) aliowsnce.

7. In view of 1he above, you are requented 1o examine this
matter and lat thiis Dijectornte bivow fumadinstely about the
covrecl dnter-pretztion of tiia Covernment orders to enable

CiZz Mvartarats ta take un tha matter with the epproprinte
author!ity,

v

A, Tending clarification from yaur end as well as final
GaUision »8 Fuvoive) [Ton Loy Lomietand soethoe e ng deduct don/

- recovery of apecial (dutk) allewance of civilian employeds of
“he “ireclorata General Amaam Miflea, Shillong mey planse Le

raca,
9. My oearly clartflcatfon by thits maller !'s ragquestad.
e
(Naﬁa%ataf51ngh)
! Prig
- L : Director{Adm)
IRVSONS, | . for DG Azaam Nifles
Ceny.ta 1- |
1. C, A0, H/Valley, Shilleng
2. Est Eranch - for infornation and necessary action.
LA L) Yong You are requested to continue drawal
) i LYo Uit Y sty 2 tiae SV 0t o s
s v 1teceived fxom lﬂu(Aﬂ>, Shillong,
s ‘ Further direoction on.livly wmatter will
// \Vl ). ‘e ?ivnn on receiph of reply frgm
:\¢;a Qﬁ . . YAL\/U(), Shillong,
A N Vi . '.
\CY. Y., Fin Brenech
4 DOANL, Sl dang ‘ ‘

"
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SHYLLONG . ‘ ;l"
€510-1969 : «A:'—'F)—):f:q;‘x
e T Gpas |
Rf/ No I\n(C)/U\/ou )}( l)nrnl Shlllonr the l’» Aug 98 i

L.__ ﬁfm'muxvzf'(" ﬂZ‘ o

—

—"-‘...-. . o=

Te

Shri O P Arya

Jeint Secratary(P)

liorth blecy.

: , Niniastry of Heme Affalrs
. : tiow Lolhi-110201

(Ihreugn the Lirectcr Leneral Agsam Kifles, Shillong)

—m e e v e e ——— e a1 o .

B ITLESENT “F SPLCIAL LLTY A1TOVAICE 19 CIVILIAN
‘I" Foonve Tl o lJ'Jr\h oY |]t. Jd. G

s e

| Raspected Sir,

1. The uncersicned on behalf of 211 civilian empleyess of
- the Directerate Goneral Asgan Rifles, Qaillong-would 11be te
‘trine refera yeur heneur nn the follewing mattaer fer (ovcur
of your Vind and sirpithetic erders Siry ¢!

;.’. The Government ef Indis, Ministry eof Heme NM{siry vide
order He,11711/1/04-FP, 1V cated 1st/2nd Feb 1989 (phetestat
copy eaclesec) had ceave,ed the 4aactien of Spoclfl(duiy)
PN 2' ' al)ewance ton the nen-re=13tised civilian porsonh'l(includlng
efficers) fn lattallen of Assan Hitles and in static’

fommatiens Lsuch a3 eff{icos of LS, 1Gr, UlGs, Hange M2,

Tratning Gentre etc) and sther wnits (Maintenance (zoups,

. . —————— e e e s ——

R A “hard sheps etc) of Assan Rifles In medificatien of the sanctien j
b 'l " dasued vide ftem Ne 3 of the Mintsir, of ilome AfYalrs erder ™ 77
: ,.‘i o, 1, 11011/1/04-H'.1v dated ] MFr 19B6(phetostat cepy ‘
e -—---....Q_Lt).ewd) e o . l '
; _ a. Oir, Spectal (du')) al).wanco te the civilinn anpleyeos
: |

B 1 of the Cent-al Gevernmet serving in the state and Whien
' Torrttorles of Narth Fadtery Meglen was grantcd'from the
year 177 ganards and wos dlacantinuer! te thern with gffact
froﬂ 20.a. “ﬁlundar the srders of the Mintetry of Fingnce
Jettor da!rd‘]7-1-100{, ' ' i

Voo a2/ ' '

““(‘1\,_1 a— |

n

e -~

)

-
.
>

- . - Ao+ to———
r e - m—-——— e oo ———
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W ﬁ‘ﬁsam Kiatles (Civil) Em\fﬂ%)y

| R i
ccs Association |

-

) SH.’LLONG e b |
i '..Q“um\"“.“[’t;j"u :19(; § " |, "
O
Ref ‘NO N : - ? _ Deited Shillong the N, (X\,‘.a"‘Y !
i , | ’
f :
4 USir, after lapso of o

Years, the civilian omﬁloyool‘
alleviance frem 7-11-1928 under
No.llOll/l/B4-FP.1V dated

ore undaer ne chOUDatlnccn-tho

inance letter dated 12-1-96
Could be made °°Perative unless tho 2foresald erder is

‘1
modifiod/cancolled °r superseded by the MIA with a2 yigw ‘
that No.reference of Ayi\?

, 3 lettor dated 1st/2nd Feb 19ay
' Was Quetaed by the Mnlstry of Finance
-

in their letter
.T.:;“‘~_-_»alkﬁd:i2ﬁiﬁ96‘f0f~Ceijing the SEA frem 20.c.ay
(| i
. 5. Sir,

., W33 grantod Specia) (duty )
' the orders of tho MiA vide
19t /2nd Fob 1989 2and thaoref
orders of thae Adnistry of F

|
|
|
!
|
{
!
i
|
i

-~ — a—n L.

this Nsgseciation -
Special (duty) allowance wasg
for those whe wore

| firmly beliove that the

iscentinuod freqp 20-9-1994 -

In rocedpt of saig allewance frem 1983 , :;
onwards and Was not effoctive to thase whe
the said alley

6. Sir,

;!
1ssued frem tine te time. L
m the pay of Aug 98 and '

'forts and geed officen !
General and ether ,jl
mike him understand abeut the cerrect "

9evt erders but it ®ppears that a)l . '

Spacted and dignitery e{ficors geed offices
fatled because of the

Negative attituyde of the Dy Centreller, ’
PAO(AR) Shilleng,

orerclsoed by qur Tespected Director
dignitory officors to
intéb~pretatian of the
effaorts of our re

~?%5éral'Ahsam Mfles, Shilleng ang
alroady Precoocod eon

etirevont fren 20-9 Ll
- ‘,11"._"”"‘ N\\"“""’“—“" T T o~ B —:! ;
.\\' 1' { AP . mtj Q" o ' ' '
4<UJ N . A c)wétg%jéaébliL ~ : 3 } :‘
Y\d {\‘/; ;(\\/,(7' N l L:,J}"L:’ - - ‘ W ' R te /~ !
- W ~~.) : e oy '\ ?‘O
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%Qj(?fﬁithc 2
fam Rxﬂcx (C1V1 ) Employees ASSOCldthll

SHILLONG ,
E5TD—1969 :

1

-3 Dated Shillong lltc';..\,}_.[.\.w‘a.lx

cempelled te cease thelr SDA and alse not te rfecever tho
 SDA drawn by them frem 20-9-94 due te wreng inter-pretat ien

- of the Gevt erders by the Dy Contreller of PAO{AR), MHA

Shtlleng. . '

&8, Sir, it has boe reselved in the Gonorai bedy meet ing
held on 27th July 1998 that if the present attitude ef the

Iy Controllar of PAU(AR) 4s.not remeved 2nd beth serving
civilian empleyecs as well as the clvilian staff ef this
Directerate who have already preceeded en retirement are
teing Cc'mpollod 206 recover their SDA drswn frem 20-9-94 due
to non-receipt of any intimatien frem PA”(AR) ¢gram 12~ 1-56
onviards, the staff memhers has ne ether way but te take
shelter of the 1aw fer cerrect intorprotatien of the Ministry

2! 1711006 and MWA's sanctiening
order Ha,11.11011/1/84,EP, 1V dated lst/2nd Feb 1909,

~

Yoot by Contreller.

1’n'\nr~n \lﬁ+nv~ Az Qnrl

PAZ(AR) has ne_ iocus-s‘unu; te
¢irect our respected /\ch\nistration to stop SUA from Aug 98
and also te mako recovery of SLA drawn from 20-9-94 since
he 48 functiening as Treassury Cf{iceb-cuﬁ Pre-check and
rething elses The FAYMAR) withaut raicing any eblectlion,
passing menthly pay bills of civillan ctaff and civilian
sfficer of the Diractorate General Asaam Rifles, Shilloeng
oven after roceipt of Ministry of Finince letter dat ed
12-1-96, It 45 not clear to us as to wh§ he becomesse
officlent after lapse of more than 2 yeurs fer discentinuatien
of SN and also to recever the SDA drawn from the civilian

st3ff of this Diracterste from 20-9-94, If the steppage and
1We recovery sre to ko effected, L8 w':s the resnensibllity
ef the rAv(ﬂ \)'to retum monthly pay bill frem 12-1-96

¢

™ ‘t'..o sheve contentilen

to diseat daficd.

......: .k- LR e U.d f‘o@*

Lue to serious lapses on the part ef the
PASIAR), the serving civilian staff and officers and the

civilisn staff 2nd officer proceeded en retirenont /died

,”'—<."7‘\ ..od/'
s v . .

ez Ll
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i (Qijalp Rifles (Civil) Employees Association %"

z@d%mékcwie?lgu,'é?\

: | . "L}q ~ ) S S L
2,70 g

SHILLONG
ESTD—1969

o~ ' / , N :
RefNo oo =4 « Dated Shillong the ] 12 _[l~p'98
- : ;,-—-..'.";:7:?7-.”“_: T e ‘ 1 - S - . “
| '
sheuld net be made Tespensible te make recovery frem ’
20-9-94 2nd the Tesponsibility te be fixed by the cempetent z
authority to the person/persons of the PAO(AR) for such - :
serious lapses and make gecd of the legs sustained by them
and not by the civilian staff of this Directorate,
10. leeking for favour - yeur kind Judgement en this -
matter Sir, ~ . ",
. t
{
. 11, Pleage accopt my rr ¢ful regards and regards of all :
civilian employees serviii.  the Direcierate General Assam i
Rifles, Shilleng, ‘ |
' ‘ . K : . - oot }
Thanking yeu sir, SR i
|
\ fon ‘.!
Yeurs faithfully, et ji
' ]
[4 ) '
Vo
. DR N = C . - P . - - oen e - LY ‘t e
| ( R'S Pathak ) ¥
| Ceneral Secretary ?
TS e L LT T e ey
-
T T — eV i
.
i ) t
s ! ‘ H
¢ J ;
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A ! }
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!
1!
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discoutanca
civilian i
shillona,

all
Ppifles,
that ithe 50A
also

J
!

. -
.Ir\f‘r"Af (AP

l“ v

el

9 _goun- felley Ho. pﬂ(f%/ﬂh’“’ 129 dolre
[

mA/ﬁcrn/BB/

hobS a Al

!/

(Civil)

—Hp oyees Assocration
birccto'4te Gerneral
arfllonc

PNTITLIM

shillong - 793011

Astam Pifles

. ~

'P (“ ‘L ™

“.':ifl.l,‘ o

e PAD AR heg fnt imel ad {had " BLRN S should bc,

3.

For

“mnloyee

intormation

from the Fay of

Aug

The PAC A® heg
drawn from 20 Sep 94 to till date 1s

to be recovered,

Please,

H/’/\ ’ \\ ‘\’ .v‘:‘, U ! * i .| U .
—— ! e e ety % K ‘,
" Mahanideshalays Assam Rifles ;i !1 ﬁ!!
Ditrectorate General Aspam Rifles ;J‘y‘ |
£ Py oy
| ghamE
i . . ~ "
‘g Aug 98 A/L' Ty @ U\% . ’L 3 b ‘ 7 X
‘ P no
' L ! .
N P )
[
! I ' b
R ‘
it i ]
RE
P
" .
*{F C]VLITAL g ,
T G AL,
j
i
P i
. i
9l i1 respect of ' }
- of Directoratd General Assam , -x
further states oo |
ot i
P
xh
.! '
L i
. i
' i
_” X
. f
-
|
b \ R
. Ny g ’» ‘ 1:-
1 RN i
/\/\[ "/\ L o
s e — ' :g ,"‘
( PS Pawat ) { |
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P T LY~ Pt

St RN N 35 T At
xu,Iola )/ 705009 .- AT Thhnrat Unrknr
u ‘:(\, vovernmonbl of ludT3
T! ‘3? | : 1, ' il Hunlraluyn '
e ' Hiniotry of Home Ainirn ﬁ\
: A Hahinnidenholaya Annnw Riflon )
: ,{j‘ : Divectorsto Yonoval Annum Rif lu!t S
. ! . Shiltonyg - 1930)) iy
'A/l—h/242/98}}310 ) huy 9%
Shri O/ P Aryu
Joint liocretary (P) A : L.
‘North Plock ' :
%**. Ministyy of Homo Affgiru : .
“ " Now Delhi - 110001 '~
- ‘ [
——— EXTITLEMENY QF SPECIAL DUIY ALLOHANCE TQ '
. oo e GIWILIAN EMPLUYEES OF DGAR. SUILLONG __. . r
o T . 1 :
t)lr. . .
1. I am directod Lo r1ofor to your lettor NHo. 11.22013/2/98-PF.V

dated 09-7-1998 and to ctate Lhalt the proponal for

SDA to «civilian employesn ol Directorate Geunoral MAnsam Riflen,
Shillony wan takon up vide thin Ditoctorate lotter Nu. A/1- -N1242/98

dated 06 Jun 199U butl nat agromd td in view of Minlotry of Finance
'ordcr No. 11(3)/9.) E 11(n) dated 12 Jan 1996.

oligibhility of

i 2. Mter careful examination of Ministry of Finance Order datod
: 12 Jon 1996, & Jdoubt hao arison in rogard to applicability of tho
y o oaid ordcx to Lho clvsiinu omploycen of birectornte Guncral Nhooam
Riflea, Shillong. The civilinan employocoo of Diroctorate Goneral
' Nooam Rifleo were granted SLA from 1908 onwardn vide HIIN'a order Nd.
i I11. 11011/1[84 FP.IV dated 01 Feb 1989, whoreas omployeen -of the
" Central Gavernmant ocrving in thoe {tates and Union Territorieo of NKE
; Region were granted the oard allowance from 1903  onwardn. 1]
allowanco wan dincontinued for other employeen from 20-9-1994 under

the Minintry of Finance Order dated 12 Jun 1996. Since Lhe civilipn
cnployean of Dirceclorate General Annam Riflen,

Shillong wore grantpd
SDA from 1988 onwards, tho ordorp of thoe Minintry of Financo lettor
1 dated 12 Jan 1996 werc not made. operative till dnLo.
! J. Now, the Pay Qnd NMecountn Officer (Annam Riflen) hap intimated
: this Directorate to;nlop payment ol SDA to the «¢ivilian omployecn
: from ‘the .month of huq 9% and aloo to tecover the SDA dvawn by thom
, nince 20-9-1994, 1 .
; 4. It may ho “pacn that while ceaning SDA te bLhe civilian
e employecea of the Ccn{ ‘al Government nervimg in the Stnten and Unjon
Uotte— e Ter b dezdon o nf Marth-Eantern

Pearon with effect from 2V-9- 94, l the
Mintolry o Financehan not aade any poeteicnce of the MHHA'n ™ or(o1r 7
Mo. 11.31011/71/84-FP.1V dated 0L beb 1989 an thojr letter dated 112
SJan 1U‘M,. The ¢ivilian employeen of thin Directorntle woyre qrnntod
T UDh atler G T Ty T e S oma e L UT aind weru' poinyg -
' hllowcgl to_ draw the oad allowance by tho PR (A)  oven "aftour
rece1pt of Miminliy of Finance letter dated 12 Jan 1990, Mith: the

Coptd to o . . S -

'\' "



A ) deC e b

tevcavey Fhe SBA dinun Ly o cavabinn e boyeenn e

X ]
QU U LYY, L g v e nned et g eed ceplaynen ol Uhiaa e o bt L
iMILL (e adversely aftected ault anidegan e ol boge T B TN TR N |
' A harrantoeent ., Gince Lhe MUA D tndey Hoo TLII0LL/17084-FP L0V dnted ]
: :,}'n!{ 1989 W nwt heen canee Y bedf sty f red o nupereded by, Lhe HEA
; ; Lil)l pidale nol Lhveeg e (R YT N I RS TTRR T N1 B I X1 iyl ofdeg in Lhe
i oo Mimanbey of Furnance order daved 1) dnu 1996, ordian for vofund of
i L ANLITe amonnl drown tance 1994 peeds Lo b reviéwed .,
| - | . »
! . : v. cdn view Ot Lhe abeave o oyon e pequoeted Lo examine Lhie MIIA'n
§ order  Nho ll.lli)l\l/l/!'f.-u'.lv doated 01 beh 1989 And irview  tho
1 Bpplicatn laly of SDA Lo vl o cuplayeen of Ll grealorate,
|
L
$ - Youre fogthfully
; T : -
" N | --;-—--—--—-—.........._. . - ’ | ) o |
AT N PO T < =
Lo T oy b (S J 10 Shnpe) ‘
S P , o deneanl ,
T ! Veputy Lornclor Gonern)
i, ' ’» : Autiam Raf i, '
' ' Tor Lprector Geneyol L
Vg et
i n a Ql» S . .
; 1V LOA - Yau are l("quontml to laaine with the MIA and -
LK} N .
' L : ! obtatn n ¢lavifyecataon on thin rnatter at the .. ,
tit e earlient, o o c 1 ‘
AN : . N :
.24+ PAO} (AR) - It 18 requented Lhat no. dmluctiun[nucovcxy on " . '
: . . . . [ S
ti g Lailumkhrah SUA to cavilian employeen of thin Directourate o !
WY e IS,M long Smay  please be made il tinal  decroiun on ';!‘ NS
e by -— thain clarnfarcation an recerved {rom MHA, o W
Xt it N ’ v h ¢
\" . ERU Dranch = For anfo pleane, e '
T . . . '
i LGAR - : _ ' }
: '~ v g
B oo
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M1=8/242/96431) dnted 20%h

-~ Seee e ow o oe TR R o

~4- Sy

Aumexipra- 15

WV,

dngaare = § LS

Noe 2M0N13/2/)05 YoV -

Coverrnont of Indin

Finistry of Home Affakro

P -
Fow Delhl dated 2mad Seps, 1999

Direcotor Gengral
dnpar Yiflen
qhillonp~ 753411,

:ntitlenent of Sreoisl Iuty Allowance to
Civilian iz}loysco of IC1T, Thillonge

1 an dircoted to vrofer to ycurﬂl,cttcrNoe

Mg 1376 on the mdject olted

obove énd to sey thrd 4% hno already bawn intizated to
youy vide couvt Letterdated 907438 that Tpeolnl Iuty =~
Allowvamoe 1n not aomiawrible to tue oivilian exployscs
of Aepalt Pifles in Flow or the orders of Yintotvy of

Finenco dated 12:1.1996,

Imerefore, the 'enount olready

pald to the eoployeen fa 80 Bo rovovered.

L ]

Yours' fhlthmll’.

/= ¥ ¥ 3

{ "iyerla Doy )
Deak C{ficeyr

PHIEVEER
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b é%/ Mpnexavre=% |7
-%ﬁ#iﬂxf%j /// Tule Foe T2547¢C lahariiceshalaya 2neces: T1flas %
[T _ Livoctor to Oeneral Ancom Pifles
TR A : thilleng = 733 911

AlIwp/243/58 12 Oct'y8,
List 'y

Liat *n°

Llﬂh 'C.

Llﬂs .E‘

Ligt °p¢
FOLCHTR0 FIIL BITY QICVINCE 0
CIVILT & 0107508 OF IG AT, nHILIONG o

1.

Telference Mininkry of Finance lettor Noe11(3 )=k

IT (9) dated 12 Jon S& ( Cory etnoloeed J.

Qe - The adeinnidillty of Speolal luty allevance (2hp)
to tho civilian tEpicyooy 08 1547 Tee Hun and units eto
¥&3 undar Guerry dased on an ochaevaticn ralmed by T 0,
desam Piflen, Shillonge Ine I'inladry hao now clarifi¢d the
2dBiaaldility undar thelr lethor Bue 22013/2/28<TP oV datod
22 Yep 98 and 1Oy letber VoeFel (V1)=7=11(2)/98 danted

2V Mg 948, oopioy of wvhich &re encloged hereuvith for informati
end necespzyvy acticn hy all ooncemede

Ye Mly iites nowever, La irn touob vith the Yiniotry
for restorad

Slen of o entlitlement 08 %03 to civilian

euploycas of Assem Pifley, cateome of which vill Ye
intimeted meparately,

“a/= Ny T, Tawmat

Lte Colonel
800

Irelo 1 {3 Qtove o oy UG Aneax Tiflone

Copy o ¢
Liag 'of
Ling *C*
Cune Secy, Aronr FLX

“Llen ( CAvil) Impyloyean Antnciation,

Y Lepp -ty
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N0.22012/10/97~”F.V

Government OF Indln

MIndstery oF 1ome Iffalrs

_ Hew NDelhi da : \ |
Director Gehoral ‘ by V””
Assam Rifles

Shillong - 79301

115$‘3 "0 Subject: |

Allovanece to
Mnnloyeos of Necam R4 L1Lng,

Entitlemeut of

Speelal Duty
Civilian

Sir,

o I am directeqg to refer to your fax message No,

"I.11018/27/99-bega1 dated 3,5, 99 on tha subjoct olted Above
and to say thyy the ordora of the Minfatry N0.11.22013/2/90-
PP~V doted 9-7-98 regarding discontinuat ton of the Snealal

Duty allowanco'is applicable for all the civilian employecsg

of the Agzan Rifles.v

Your's faithfully,

"B/ —-xyx
( Nirimala Bavi )

Dosk Officer




B/I-H/242/09

List 'G!

Bhavat Sarvkar

Governmont of Indla

Crih Mantyalaya

Ministry of Home Nfalrs
Mahanideshalaya Agsam Rifles
Directorate General Assam Rifles
Shillong - 11

| Fray oy

List 'A!

List 'n*

L%st o

List 'p" - -
Ligt (p Th e e

Vi aepmay ey me shwa o, .-

T
[}

SETLTLERELT OF SDECTAL DY ALLCRS i
JOCIVILTAN BRIV

RSOV NEAMTRIT

1. Ministry or Home Zrfales Lot M, 22002/10/9 7105 v
dated 12 May 99 ang tio Fr.22013/0/790801 v dated 09 Jul 9a
regarding discontinuatiion ofl the Special Duty Allowances are
fwd herewith For heceasary action pledsao,

2. Ns por Ministry's above aueted lotters, aiv amployees
Of Assam Pifles are not ont e Npmvinl-UnLy AIIOWHHC”“W?}

R o K

I T e RPN

3. Frn 05 /units are requested Lo take action accordingly.

4, However, thia Hte, ds o In teuch with Hinistry for
restoration of the entiblement of Spa 1o Civillian Enployees
of Agszam Rifles, out come of vihich®will e intimated separately,

e
L . N
PPD il A
e

P

{115 Ravwat )

It Covl

anin) o ’
Copy to ‘ for DG Agsam Rifles

L."l' . .
tst b for Info pleane,

O e S oot

General Secretary

Assam Rifles(Civil) Fiployeegs
NAssoclation
Shillong ~ 11
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- / | FORM NO. 4 M,‘wau - 19

( See Rule 42)

In The Central Administrative Tribunal
"GUWAHATI BENCH : GUWAHATI

ORDER SHEET -
' apeuicaTioN No. -FB€ T/ T7  oFie

Apphcant(s) f(/( /\/ /) 0/<('1, K o> éi/) ,é G WZ 0r~f

ANV

Respondent(s) //(_/L/L’D()\/ 2 (9\0{71,0/\, a&o(, ores

Advocate for Applicant(s) AN L ‘( “‘Q"@b’ /VT‘ M / ¢ &M‘a‘/

p‘;,,g..c .

Advocate for Respondent(s)

Notes of the Registry | _Da.te_ ' Order of the Tribunal

24+11.99 The application has been submitted
Hy 79 app}icants. They have prayed for
ﬁermiésioh to file this single applica-
tion under the provision of Rule 4(5)
(a) of the Central Administrative Tri-
bunal (Procedure ) Rules 1987. Heard
counsel of.both sides. Permission is
granted as prayed for.

Perused the application. Heard
counsel of both sides. Application is
admitted. Issue notice on the respon-
dents by registered post. List on 3.1.

2000." for written statement and further
orders.

Mr J.L.Sarkar, learned: counsel for

the applicants prays for an interim
order .

Issue notice to show cause as to

why interim order shall not be granted

as prayed for.
W contd..




JRpTSY| JE

v ~ 57 -  famex e - ff%;tb

bt gttt .

O.A. 379/99 .

drern

Date | " Order of the Tribunal

~—

R4.11.99( i1 List ion 3.1.2000 for order. In the
- meantime the réSpondents are directed
to keep in abeyance the operation of
- | ordéers dated 9.7.1998, 18.5. 1998, 22.9.
: | 1998/ 12.10.1998, 12.5.1999 and 17.5.1999
| Annexures 6, 13, 15, 16, 17 and 18 til1
K disposal of the show cause.
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FORM NO. 4
( See Rule 42 )

ln me Gemmi anustmtwe Tribunal

" GUWAHATI BENCH : GUWAHATI
ORDER SHEET

APPLICATION No. £ 25/ 99 OF 199

Apphcam(S) S) (/k/éXA/ ﬁm /(n rw\c/L 0®7<4/1

Rcspondeﬁi(s) :‘ o o 2 ﬂw( o B5D On

Advocate for Ap')hcant(s) /\’//Z 8\,7)&4@% /\/ ( /r(dz%ﬁ R/

-e-

‘wesaAdvocate for Respondent(s) C ’% -

3.8.99 | The application has been submi’tt_ed

| by 25 applicants. They have prayed for

- | permission to file tnis ,s'ingle"applica- )
tion under the provision of Rule 4(5)(a)
of the Central Administrative Tribunal
‘(Procedure) Rules 1987. Heard counsel

of both sides. Permission is granted as
prayed for. ' |

Perused the application. Heard

“4',. , .'..  3 counsel for both sides.. Application is' "
,!5??{" 3 | admitted. Issue notice on the respondents ;
‘{”;f o c by registered post.. List on 2-9- 99 for '

'.\\"."‘e\_._ /l.f'l o - written statement and further orders. - i

w ﬁf;\-ﬁ(ﬁ‘ié«{:«} | . : Mr.J.LeSarkac learned counsel for the: .‘ \;
A ‘ applicant prays for'an interim order.
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___&__3’»____*'_)_11(_ L Order o( thc Tribunal
3-8-99 L .
Issue notice to show cause as to
~why interim order shall not be granted
as prayed for. List on 2-9-99 for orders.
In the meantime the respondents are
directed to Keep in abeyance the
op:ration of the order datud. 9-7-95,
18-8=-98, 12-10-98, 22-9-98, 17-5=33 and
' 12-5-99, Annexure $,7,9,10,11,12. tiill
A0 disposal of th¢ show cause,
",:(3}'“/ ” : ’;« " The matter will be decided by
/cﬁ{‘ 7 A‘ ..; . R T
il . ‘\,< Division tench. The conncel of both
n : » . . . . '
Iy i sides has no onjection. List on 2-8-99
e before Division Bench. :
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Annexure=- 19 ,

IN THE CENTRAL ADMINSSTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI.
ORDER SHEET
Application No. 285 /99
Applicant (s) ' ¢ Sri Samir Chandra Kar and Ors.
Respondent (s) ¢ Union of Indialandvors.

Advocate for Applicant(s): Mr. M. Chanda, Mrs. N,D.Goswami,
Mr. G,N.Chakraborty. :

Advocate for Respondent (s)s Mr. A. Deb Roy;.Sr. C.G.8.C,

| Notes of the Date Order of the Tribunal
' Registry :

3.9.99 Present': Hon'ble Mr. Justice D.N,Baruah,
Vice~Chairman.

4\ ' This application has been submitted

i ~ by 10 applicants. They have prayed for
| permission to file this single applica-
tion under the provision of Rule 4(5) (a)
of the Central Administrative Tribunal

(Procedure) Rules 1987. Heard counsel of
both sides. Permission is granted as
prayed for.

|

|

‘ . :

1 ' Perused the application. Heard
|

counsel of both sides. Application is

by registered post. List on 5.10.99 for

written statement and further orders.

‘ﬂcy?j ' Mr. J.LeSarkar, learned counsel for
b@kﬂm the applicants prays for an interim
order,

=

g%’

[ :
QJ} Issue notice to show cause as to
why interim order as prayed for shall

not be granted.

List on 5.10.99 for orders. In the

4

n2antime the respondents are directed

i to keep in abeyance the operation of

Contd,..

admitted. Issue notice to the respondents



—f L ] 3\

- 57 -
Annexure- L9

( 3.9.99 the orders dated 9.7.98; 18.8.98, 12.10.

/‘J—’-——_"

%8, 22.9.,98, 17.5.99 and 12.5.99,
Annexures 6,7,9.10,11 and 12 till disposal

of the show cause. R |

Baacs SRS

The matter will be decided by the
Division Bench. The counsel of both
sides has no objection. List on 5.10.99
before DPivision Bench,

SAA#xMunEErk

S3/~ Vide,Chairman



